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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELHI

IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:
Ashwini Kumar Saini

..... APPLICANT
VERSUS

Ministry of Environment, Forest and Climate
Change Through Its Secretary &Ors.

....... RESPONDENTS
INDEX
S.No Particulars Page No.
1. INDEX 1-2
2. ADDITIONAL REPLY ON BEHALF OF
RESPONDENT NO. 04- NHAI, PROJECT
DIRETOR, PROJECT IMPLEMENTATION UNIT- 3-12

MANDI (H.P.) SUPPORTED WITH AFFIDAVIT

3. ANNEXURE: A-1 (COLLY)

Copies of CTE (Consent-To-Establish) &
CTO (Consent-To-Operate) as per the
provisions of Water (Prevention &
Control of Pollution) Act, 1974 & Air 13-30
(Prevention & Control of Pollution) Act,
1981.

4. ANNEXURE: A-2

Copy of the letter dated 17t June, 2023
of M/s. Gawar KirtarpurNerchowk 31-80
Highway Pvt. Ltd., containing copies of
Agreement between Landowners and
concessionaire of NHAI for disposal of
muck.

5. ANNEXURE: A-3

Copy of the Environmental Clearance 81-88

vide F. No. F.NO.10-118/2011-IA.IlI, ISSUED
BY MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE DATED 21.03.2013.
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6. ANNEXURE: A-4

Copy of the Environmental Clearance

videF.NO.10-52/2011-IA.1II, ISSUED BY | gog.97
MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE DATED 21.03.2013.

7. ANNEXURE: A-5

Copy of the Report issued by the Mining
Officer, Bilaspur (H.P.) to the Regional 98-99
Officer, HPSPCB, Bilaspur, vide its Letter
No. MO/BLP/Complaint me Ghumarwin
—191/2023-11, dated 02.04.2024

8. ANNEXURE: A-6

Copy of the SOP issued by the DC, | 100-103
Bilaspur, vide letter No. 19777-19794
dated 29.04.2024

(MOHD. YASIR ABBASI)
PLACE: NEW DELHI ADVOCATE

DATED: 21.10.2024 REG. NO. UP/9432/2022
(TR D/603/2007)
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, AT
NEW DELHI

IN

ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:

Ashwini Kumar Saini, Mahasachiv, Sunder Nagar
Progressive Development Forum(R), 10, Indira
Market, BBMB Colony Sunder Nagar, District
Mandi (H.P.)
..... APPLICANT

VERSUS

1. Ministry of Environment, Forest and Climate
Change Through Its Secretary

2. State of Himachal Pradesh through its Chief
Secretary H.P.

3. Himachal Pradesh Pollution Control Board through
its Member Secretary

4. National Highway Authority of India through its
Project Director, PIU- Mandi, Bagla Muhal
Chakkar, PO Nagchala, Mandi

5. District Magistrate Mandi (H.P.)
6. District Magistrate Bilaspur (H.P.)
....... RESPONDENTS

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO.
04- NHAI, PROJECT DIRETOR, PROJECT
IMPLEMENTATION UNIT- MANDI (H.P.) SUPPORTED WITH
AFFIDAVIT

It That it is humbly submitted the answering Respondent No. 4 -

NHAI, PIU Mandi had filed a Reply before this Hon’ble Court
on 11.08.2024 in pursuant to the order dated 08.07.2024
passed by the Hon’ble Court in the instant matter.
&; gt e Project Director
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That it is humbly submitted that the present matter was listed
on 14.08.2024 wherein the Respondent No. 4 appeared before
this Hon’ble Court, and in respect of the Reply filed by
Respondent No. 4, time was sought to place on record certain
additional documents. As such, this Hon’ble Court was
pleased to grant time to the Respondent No. 4 to place on
record the Additional Documents and listed the matter on
13.09.2024.

That it is humbly submitted that since the Additional
Documents are being compiled, therefore the Respondent No.
4, on 13.09.2024, appeared before this Honble Court and
sought further time to place on the record such Additional
Documents/ Reply. This Hon’ble Court was pleased to grant
two weeks’ time to Respondent No. 4 to file such additional
documents/ reply and has posted the matter for 01.10.2024.

That as such, the present Additional Reply is being filed to
bring on record additional documents for kind convenience of
this Hon’ble Court.

That National Highways Authority of India is a statutory body
created by an Act of Parliament i.e. The National Highways
Authority of India Act, 1988 under Ministry of Road Transport
and Highways to execute projects of National importance for
development and maintenance of National Highways in
different States of India with regard to those stretches of
National Highways vested in/entrusted to it by Central
Government.

At the outset, it is humbly submitted that the present Original
Application under Section 14 and Section 15 of National
Green Tribunal Act, 2010 has been registered by this Hon’ble
Court by exercising suo-moto jurisdiction taking cognizance of
letter dated 13.08.2023 sent by Ashwani Kumar Saini
(Applicant/ Complainant), who is the Mahasachiv of Sunder
Nagar Progressive Development Forum (R). In the said letter it
has been alleged that illegal mining is being carried at large
scale out on the hilly area situated in Kiratpur Sunder Nagar
Four Lane. It has been further alleged that huge quantity of
bajri, stone and other mineral material is being extracted
illegally which is in violation of environmental laws and
norms.

That this Hon’ble Court was pleased to constitute Joint
Committee comprising Himachal Pradesh State Pollution
Control Board, District Magistrates, District Mandi and
Bilaspur, State of Himachal Pradesh vide its order dated
07.03.2024 and has further directed the Joint Committee to

v
\Bﬁ;a'mw farqeras Project Director
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submit a factual report within two months, after visiting the
site and collecting relevant information and listed the matter
on 20.05.2024.

That both the committees of Mandi and Bilaspur has
submitted to the Hon’ble Court that some private landowners
have caused cutting in their own land for developmental
purpose and constructed protection walls for land
development. It is also highlighted by the committee that NHAI
has issued notices to such landowners to take access
permission from Highway Administrator under Land & Traffic
Control Act 2002.

- That it is to submit that the cutting of private land in

complaint/petition was done by private landowners and NHAI
has no role in hill cutting mentioned by Complainant as the
National Highway section where complaint has raised
concerns is in operations since 5t September 2023 and since
then no works are being executed by NHAI.

That it is to apprise this Hon’ble Court that answering
Respondent No. 4 had undertaken to construct a four-lane
road of Kirartpur to Nerchowk Section of NH-21 from Km
0.000 to Km. 182.215 excluding Sundernagar bypass in the
State of Punjab & Himachal Pradesh.

It is submitted that the work of constructing a four-lane road
has been executed by the NHAI through different agencies i.e.
Contractor/Concessionaire. Furthermore, it is worthwhile to
mention herein that the Project of constructing a four lane
road of Kirartpur to Nerchowk Section of NH-21has been
completed and is operational since 05.09.2023 for public and
the traffic and is plying smoothly.

That it is humbly submitted that in respect of the averments
made by the Respondent No. 4 in its earlier Reply dated
11.08.2024, wherein, it was mentioned that the Answering
Respondent No. 4 has received two letters bearing No.
PCB/R.O/MND/1234/0.A no. 48/2024/-2925-28 dated
28.03.2024 and PCB/RO/BLP/160/0OA No. 48/2024/-1854-
61 dated 21.03.2024 from Regional Officer, HPSPCB Mandi
and Regional Officer, HPSPCB Bilaspur, whereby some
information were sought in pursuant to the order dated
07.03.2024 passed by the this Hon’ble Court in O.A. No.
48 /2024- Ashwini Kumar Saini versus State of H.P.

uggzq‘ fraeres Project Director
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That it is humbly submitted that the answering Respondent
No. 4 has clarified vide its letter no. NHAI/PD/PIU-
Mandi/2023-24/05/10 dated 02.04.2024 in lieu of the
aforesaid letters that the contractor/Concessionaire had not
extracted and utilized any mineral materials from the scope of
excavations. It has been further clarified by the answering
Respondent No. 4 that total excess muck generated in the
project length from excavation within ROW is approx. 400000
cubic meter which is not required for project works has
disposed the same in the land of local people as per their
requirement through mutual agreement between
Contractor /Concessionaire and landowners.

That it is humbly submitted that this Hon’ble Court has
raised a pin-point query in respect of the disposal of muck in
excavation within ROW, which was approx. 400000 cubic
meter, it is respectfully submitted that the Answering
Respondent No. 4 has received Environmental Clearance for
widening and improvement of existing carriage way 2/4 lane
of Bilaspur — Ner Chowk Section of N.H. 21 from 134.5002 km

to 186.500 km in the State of Himachal Pradesh, vide F. No.
F.NO.10-118/2011-IA.11I, ISSUED BY MINISTRY OF ENVIRONMENT,
FOREST & CLIMATE CHANGE DATED 21.03.2013 AS WELL AS F.NO.10-
52/2011-IAIll, ISSUED BY MINISTRY OF ENVIRONMENT, FOREST &

CLIMATE CHANGE DATED 21.03.2013. The Project was completed as
per the Environmental Clearances received by the Ministry of
Environment, Forest & Climate Change.

That it is humbly submitted that for completion of the work,
the Respondent No. 4 had obtained necessary permissions
from H. P. State Pollution Control Board under Water
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981. Accordingly, Hot
mix plant & Crusher was established for crushing of
aggregated generated by way of excavation in acquired
land/diverted which was used for construction of National
Highway

Copies of CTE (Consent-To-Establish) & CTO (Consent-To-
Operate) as per the provisions of aforesaid Act are collectively
annexed herewith as ANNEXURE A-1 (COLLY).

That it is humbly submitted that as per the Clause 6(iii)(a) of
Environmental Clearance - F.NO.10-118/2011-IA.1 and as per
Clause 7(iii)(a) of Environmental Clearance - F.NO.10-52/2011-
IAlN, it has been specifically provided that no excavation or
dumping on private property is carried out without written
consent of the owner. It is submitted that the excess muck
has been disposed of on the private property as per agreement
between Concessionaire/Contractor with landowners.

Frewiss Project Director
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Copies of Agreemen.t between Landowners and concessionaire
of NHAI for disposal of muck is annexed herewith as
ANNEXURE A-2.

That it is humbly submitted that the Answering Respondent
No. 4 has complied with the conditions of Environmental
Clearances, as stated above, and has not done any mining on
the construction of the roads. It is submitted that the
construction of Road was only done after obtaining prior
permission of the Ministry of Environment, Forest & Climate
Change and work of cutting of hills is done on acquired land
only and the maximum cut material is used in fill sections on
highway alignment. The excess muck is disposed off by way of
disposal in low lying private lands after entering into
Agreement between Concessionaire/Contractor and land
owners as per Clause 6(iii)(a) of Environmental Clearance -
F.NO.10-118/2011-IA1l and as per Clause 7(iiij(a) of
Environmental Clearance - F.NO.10-52/2011-IA1l, as per EPA
Notification dated 14.09.2006 and its amendment thereafter,
bare minimum cutting of hill within proposed ROW for
improvement of black spots, poor curve, location for the safety
of the road users as per applicable IRC Hills Guidelines.

That it is humbly submitted that the cutting of hills,
excavation, tunneling, etc. are the generic site-specific
engineering requirement for development of national highway
as per specific guidelines of IRC/MoRTH. It is humbly
submitted that the activities, as mentioned above, are not
under the purview of mining as per categorization of activities
mentioned in EIA Notification under Environment Protection
Act, 1986.

That it is humbly submitted that while seeking Environmental
Clearance from MoEF, the answering respondent no.4 had
prepared & submitted EIA & EMP. It was made clear that
construction of Highway either in widening or new greenfield
4-lane alignment will involve cutting of hills as well as filling of
low sections on acquired/diverted land. Accordingly, MoEF
had granted Environmental Clearance vide F. No. F.NO.10-
118/2011-IA.1lII, ISSUED BY MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE DATED 21.03.2013 AS WELL AS F.NO.10-52/2011-

IA.III, ISSUED BY MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE DATED 21.03.2013.

Copy of the Environmental Clearance vide F. No. F.NO.10-
118/2011-IA.11I, ISSUED BY MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE DATED 21.03.2013 is annexed herewith as
ANNEXURE A-3.

gfgrorn Frews Project Direcior
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Copy of the Environmental Clearance vide F.NO.10-52/2011-IA.1I],
ISSUED BY MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE

DATED 21.03.2013 is annexed herewith as ANNEXURE A-4.

That it is humbly submitted that this Hon’ble Court during
the hearing on 14.08.2024 has reflected on the issue whether
the present matter is covered with the order dated 27.02.2012
passed by Hon’ble Supreme Court in Deepak Kumar etc.
versus State of Haryana & Ors. (SLP No. 19628-19629 of
2009). It is humbly submitted that the order dated
27.02.2012 passed in the Deepak Kumar (supra) is not
applicable on the present case inasmuch as order is only
limited to the leases of minor mineral including their renewal
for an area of less than five hectares leases of minor mineral.
Moreover it is submitted that the construction of four-lane
road of Kirartpur to Nerchowk Section of NH-21 (from Km
0.000 to Km. 12.750 & Km. 182.215 excluding Sundernagar
bypass) (Pkg-1) in the State of Punjab & Himachal Pradesh
(Brownfield) undertaken by the answering Respondent No. 4 is
for the use of public and not under any lease but after
compliance of conditions of Environment Clearances and after
obtaining prior permission of Ministry of Environment, Forest
& Climate Change. Furthermore, it is submitted that the
excess muck is disposed off in low lying private lands, as per
the Agreement with the concerned landowners in accordance
with the Environmental Clearance, as mentioned in Para No.
17 of the present Reply and after obtaining Environment
Clearance Permissions and the answering Respondent No. 4
has not done any mining for the construction of road as stated
above.

That it is humbly submitted that in the present Suo-moto
case on the complaint of the complainant herein, the primary
issue involved was of hill-cutting by private landowners and a
Joint Inspection was carried out with all the stakeholders
wherein it has been found that no hill-cutting has been done.

That further it is humbly submitted that no access permission
has been taken at the above mentioned locations for which
NHAI has issued notices under section 24 of NH Land and
Traffic act 2002 and the same has been submitted by
respondent No. 4 vide letter No NHAI/PD/PIU-Mandi/2023-
24 /Misc/05/681 dated 19-06-2024.

That, further, in addition to the above, it is submitted that the
subject to monitor the hill-cutting and its regulation does not
fall within the jurisdiction of the Answering Respondent No. 4
i.e. NHAI

sfRrarort Frages Project Director
National Highways Authority of India
QRS / STEEE e TvH
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That it is submitted that the Answering Respondent No. 4,
while constructing the aforesaid highway, which has been
completed and its operational since 05.09.2023 for public and
the traffic is plying on the same smoothly, has complied with
all the statutory conditions.

That it is submitted that as far as the control of access of
highway is concerned, NHAI from time-to-time, issued notices
u/s 28/29 of the Control of National Highways (Land &
Traffic) Act, 2002 for access of the private property on the
highways.

That it is humbly submitted that to monitor hill cutting & its .
regulation does not fall under jurisdiction of NHAI. It is
submitted that NHAI has implemented the Project within the
dedicated ROW acquired as per NH Act, 1956. Hence, NHAI
has no purview to monitor any activity or land in question
beyond the dedicated ROW of NHAI.

That it is humbly submitted that the Mining Officer has
certified in its report to the Regional officer, HPSPCB, Bilaspur,
vide its Letter No. MO/BLP/Complaint me Ghumarwin -
191/2023-11, dated 02.04.2024 that all the applicable
royalties has been deposited by the Concessionaire and no
illegal mining has been done by concessionaire during the
construction of Kiratpur-Nerchowk highway stretch Copy of
the Report issued by the Mining Officer, Bilaspur (H.P.) to the
Regional Officer, HPSPCB, Bilaspur, vide its Letter No.
MO/BLP/Complaint me Ghumarwin — 191/2023-11, dated
02.04.2024 is annexed herewith as ANNEXURE A-5.

That DC Bilaspur has issued SOP to monitor hill cutting
permissions vide letter no.19777-19794 dated 29.04.2024
wherein in compliance to CWPIL 31 of 2023 of Hon’ble High
Court Shimla, directions have been issued to all SDMs to
keep a check on all hill cutting activities and ensure proper
muck dumping plan from such landowners.

Copy of the SOP issﬁed by the DC, Bilaspur, vide letter No.
19777-19794 dated 29.04.2024 is annexed herewith as
ANNEXURE A-6.

Thus, in the view of above what has been stated herein above,
it is expedient in the interest of justice that this Hon'ble Court
may kindly be pleased to dispose of the present Original
Application No. 48 of 2024 qua the answering Respondent No.
4, so that justice may be done, and/or pass any such other or
further order or direction, as this Hon'ble Court may deem fit
and proper under the facts and circumstances of the present

Pragasdirector
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PRAYER

WHEREFORE, in the view of above what has been
stated herein above, it is expedient in the interest of justice
that this Hon'ble Court may kindly be pleased to dispose of
the Original Application No. 48 of 2024- Ashwani Kumar
versus Ministry of Environment & Ors. of qua the answering
Respondent No. 4- NHAI, so that justice may be done,
and/or pass any such other or further order or direction, as
this Hon’ble Court may deem fit and proper under the facts
and circumstances of the present case.

AND FOR THIS ACT OF KINDNESS THE RESPONDENT
PARTY NO. 4 SHALL REMAIN FOREVER OBLIGED.

FOR RESPONDENT NO. 4- NHAI

PROJECT DIRECTOR
NHAI, PIU-MANDI

THROUGH
(MOHD. YASIR ABBASI)
PLACE: NEW DELHI ADVOCATE
DATED: 30.09.2024 REG. NO. UP/9432/2022

(TR D/603/2007)
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELHI
IN
ORIGINAL APPLICATION NO. 48 OF 2024

IN THE MATTER OF:
Ashwini Kumar Saini, Mahasachiv, Sunder Nagar

Progressive Development Forum(R), 10, Indira
Market, BBMB Colony Sunder Nagar, District
Mandi (H.P.)
..... APPLICANT

VERSUS

1. Ministry of Environment, Forest and Climate
Change Through Its Secretary

2. State of Himachal Pradesh through its Chief
Secretary H.P.

3. Himachal Pradesh Pollution Control Board through
its Member Secretary

4,  National Highway Authority of India through its
Project Director, PIU- Mandi, Bagla Muhal Chakkar,
PO Nagchala, Mandi

5.  District Magistrate Mandi (H.P.)
District Magistrate Bilaspur (H.P.)

....... RESPONDENTS

AFFIDAVIT IN SUPPORT OF ACCOMPANYING REPLY

I Varun Chari, aged about 36 years, Son of Shri Suresh Kumar

Chari; Profession- Government Service, presently working as

Project Director, PIU- Mandi having my office at Bagla Muhal

RiECauL ?—Ta@g Froject Direciar |

TR ey ot witveswoy g
Mational Highways Authority of India
AT ey yeand wedy
P Mandt
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Chakkar P.O. Nagchala, Tehsil Balh and District Mandi (H.P.)-
175021 the deponent herein, presently at New Delhi, do hereby

solemnly affirm and state on oath as hereunder:

1. That the deponent is Respondent No. 4 in the above noted
Original Application No. 48/2024- Ashwani Kuamr Saini versus
Ministry of Environment, Forest and Climate Change & Ors. and
is well conversant with the facts and circurnstances of the
present case based on official information and records
maintained in the ordinary course of business by NHAI. A copy
of the Photo Identity Card of the deponent herein is annexed
here-with as ANNEXURE: A.

2. That the deponent has read the accompanying reply and
understood the contents therein and state that the same are
true and correct to the best of my knowledge and belief.

3. That the deponent submits that the annexures annexed to the

reply are original postal receipts.

DATED: 23.09.2024 \IQJ
PLACE: NEW DELHI DEPONENT
VERIFICATION:

& & I, the deponent above named, do hereby verify that the contents of
K 2 N G.? Paras 1 to 3 of the aforesaid affidavit are true and correct to my
oF «',? knowledge and record, no part of it is false and nothing material
e~ ;\"*1. has been concealed therefrom.
Lo~
sl =
23 SEP |
& 7 - Affirmed on this COQ q ay Zf%zgtember, in the Year 2024 at
g New Delhi. ‘
R bf-.';'
AR _ DEPONENT
oy Wik Prédere Froject Direcior
) ] arestra erefty ot giyesvor *x*‘?‘»

MNational Highways Authority of India

L - p— o
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P Mandt
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23 SEP 2024
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
EW DE
IN
ORIGINAL APPLICATION NO F 20
IN THE MATTER OF:

Ashwini Kumar Saini

..... APPLICANT
VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

wiee RESPONDENTS

R t LLY)
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HPSPCB No : 865

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Website:- http://hppeb.nic.in

Date: 01/04/2021

Industry Registration 1D:

HP0O19301159

Application No :

3410058

To,
Gawar construction limited(mobile stone crusher)
Vill thapna
Vill thapna teh sri naina devi ji ddistt bilaspur
Bilaspur
174001

Subject:

(Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining
Pollution) Act, 1974 and u/s 21 of Air (Prevention

Establish an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

'Consent to Establish' u/s 25/26 of Water (Prevention & Control of
& Control of Pollution) Act, 1981, you are hereby, authorized Lo

Consent No.

CTE/BOTH/NEW/RO/2021/3410058

Date of issue @

31/03/2021

Date of expiry :

30/03/2022

Certificate Type :

NEW

Previous CTE No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant

Jatinder Kumar, (Deputy project manger)

Address of Industrial premises

Gawar construction limited(mobile stone
crusher),

Vill thapna,

Vill thapna teh sri naina devi ji ddistt
bilaspur, Bilaspur-174001

Capital Investment of the Industry 380.33 lakhs
Category of Industry Orange

Type of Industry 2064-Stone crushers
Scale of the Industry Small

Office District Bilaspur

Capacity

Aggregates (Crushed Stones) @ 18000
M.T./Month.

Raw Materials (Name with quantity per day)

Raw Materials

Quantiry

Unit

stone metal

18900

M.T./Month

“Phis is computer generated document from OCMMS by HPSPCB™
Cianvar constrnction limitedfmobile stone erusher), Vill thapna, Vill thapna teh sri naina devi ji ddistt bilaspur, Bilaspur, 1 74001

Pagel

afararar fdere Project Direcior
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Products (Name with quantity per day)

Name of Products | Unit Quantity Intermediate Principal Use
Product
Aggregates M.T./Month 18000 Nil For Construction
of road Work ,
Bridge &
protection Works
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Pre-treatment 20 2
Septic Tank 10 0.8
Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Industrial Process 2 Recycled. Recycle
Domestic 0.8 Soak Pit/Septic Tank Other
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc,
Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In [Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
DG Sets 1 160KVA Acoustically Diseal 20 Itr/hr
Enclosed
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of installation | ction) concentration of

pollution being
emitted

00:03:00 IST 2021

Boiler Others Mon Jan 18 95% As per norms
00:03:00 IST 2021
DG Set DG Sets Mon Jan 18 95% as per Norms

N

ATUL
PARMA

“This is computer generated document from OCMMS by HPSPCB™

Gawar construction limited(mobile stone crusher), Vil thapna, Vil thapia tel sei naina devi fi dedistt bilaspur, Bilaspur, 1 74001

Digitally signed
by ATUL PARMAR
Date: 2021.04.01
16:19:00 +05'30"

Page2

aiegrasT e fyolact Diracios
AT ety wrotard gieswor u ."’*
MNational Highways Authority of India
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16
Atul Parmar
Environmental Engineer
For & on behalf of
( H. P. State Pollution Control Board)
Endst. No.:
Copy To:-
1. The Member Secretary, HP State Pollution Control Board, Shimla for information please
2. Case File
3. Guard File
ATU L Digitally signed
by ATUL PARMAR

PARMA Date: 2021.04.01
16:19:15 +05'30"
Atul Parmar
Environmental Engineer

For & on behalf of
( H. P. State Pollution Control Board)

“Thix 15 comy generated di Srom OCMMS by HPSPCB™
Gawar construction limitediniobile stone erusher), Vill thapna, Vill thapna tel srt naina devi i ddisu bilaspur, Bilaspur, 174001
Paged
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iii)

iv)

6.

a)

b)

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other law/regulation/direction/order and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ industrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at least two
months before the expiry of this ‘Consent to Establish’, if applicable.

or
The unit shall obtain prior Consent to Operate from the State Board, before starting pperational
activity and gets its completion plan approved by the Competent Authority (As applicable).

i) The unit shall made provisions for the compliance of Waste Management Rules i:8.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and Manufacture,
Storage & Import of Hazardous Chemical Rules, 1989 and provisions made thereunder,
as amended from time to time. without any adverse effect on the environment, in any
manner (As Applicable)

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning aclivity of
solid waste/waste generated from fuel within/outside premises. to avoid public
nuisance.

This *Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-111 of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control devices and provide the separate energy meter and
flow meter. The unit shall maintain the logbook/ record with respect to operation of pollution
control devices (As applicable). The achievement of the adequacy and efficiency of the effluent
treatment plant/pollution control devices/re-circulation system installed shall be the entire
responsibility of the unit.

C90ND]TIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974,

The unit shall provide terminal manhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the premises of the industry for measurement of flow and
for taking samples.

The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“This iy computer generated document from OCMMS by HPSPCB"
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d)

if)

)

The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids. sludge. filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall provide canopy and stack of adequate height of the D.G sets so as to control the
noise & air pollution in order to comply with the provision of notification No GSR-371 E
dated 17-5-2002 or direction as issued by MOEF from time to time, under Environment
(Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling. transportation and
processing of raw material & product of the industry. as applicable.

The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2 LW /(L+W)
Where L= length in mts. W= Width in mts.
The sampling port shall be 7 to 10 ¢m in diameter

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters.

(i) Stack height for boiler plants

S.NO.

Boiler with Steam Generating|Stack heights
Capacity

Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring

building which ever is more

More than 2 tonw'hr. to 5 ton/hr. 12 meters

More than 5 tonw'hr. to 10 ton'hr 15 meters

More than 10 ton/hr. to 15 ton/hr 18 meters

; ;
wigrwaT Fvderes groject Direcior
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More than 15 ton/hr. to 20 ton/hr |21 meters

6. More than 20 ton/hr. to 25|24 meters

ton/hr,
%, More than 25 ton/hr. to 30(27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r
H = 74 (Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be hased
on fuel used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- + 2.0 mt.
100-150 KVA -do- + 2.5 mt.
150-200 KVA -do- +3.0 mt,
200-250 KVA -do- 3.5 mt.
250-300 KVA -do- +3.5 mt.

10.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H = h+0.2 (KVA)(0.5
where h = height of the building in meters where the generator set is installed.
The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories. Himachal Pradesh (If applicable)
The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).
The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s ete. which are likely to
cause environmental pollution.
The unit shall plant minimum three layer of trees so far possible as per plantation guide (may be
download from the website http://hppeb.nic.in/plantationguide.pdf) all along the boundary of the
industrial premises and check air/water/noise pollution at source.
Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This *Consent to Establish’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the *Consent to Establish’ granted to the industry at any

time, in case the industry is found violating the provisions of Water (Prevention & Control of

Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
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I The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

2 The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4, Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E). dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, tailing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

T The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

8. The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

B The unit shall obtain and submit Insurance cover as required under the Public Liability [nsurance

Act, 1991.

10.  The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

I, The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generared from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

12, Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

Clawar construction limitedimobile stone erusher), Vill thapna, Vill thapna tely sri naina devi ji ddistt bilaspur, Bilaspur, 174001
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(1) The unit / project proponent shall ensure that no waste of any kind is disposed of into any
water body.

(2) The raw Materials and finished products shall be stacked scientifically so as to minimize
fugitive dust generation.

(3) This consent has been granted considering the adequacy of the proposed pollution control
devices and waste management systems/mechanisms only and subject to additional general &
specific conditions imposed in the Consent letter. This Consent of the State Board does not
absolve the proponent of his responsibility to take pre-approvals / approvals / prior NOCs / NOCs
from other deptis/agencies as the case may be, for the violation of which, the State Board bears No
responsibility.

(4) No Washing of the material shall be carried out. Unit shall provide sprinklers at all material
transfer points and over the screen. The unit shall also provide all APCDs as mandatory for stone
crushers as notified by GoHP from time time time as the case may be.

(5) The site has not been inspected as per Office Order Endst. No PCB/ Review
Meeting/NOCs/2019-19462-78 dt: 09.09.2019 and the consent has been granted in view of the
self-declaration and documents submitted by the project proponent. The site suitability report has
been signed / approved by the Project Director NHAI and according to the report the site Is
meeting the site suitabilify criteria notified by the State Govt. The consent is processed and
granted on this site suitability basis.

(6) Taking NOCs/Approvals from other agencies / deptts. has also been dispensed with as per
office order Endst No. PCB/Review Meeling/NOCs/2019-21562-80 dt: 04.10.2019 and
accordingly not taken; it is solely units’ / proponents responsibility to take all other NOCs /
licences from other deptts / agencies. (7) The unit shall not operate the without valid Consent to
Operate of the State Board as applicable.

(8) The unit shall be established at the proposed location only and the responsibility of the same
shall lie entirely on the project proponent.

(9). The unit shall make an agreement with HW Recycler for the disposal of used oil from the DG
and make an application for HW Authorization under HOWM Rules 2016 at the time of filing the
application for Consent to Operate Fresh,

(10) In compliance to the Orders of the Hon’ble Supreme Court with regard to display of data
outside main factory gate about Water and Air emissions and Solid Waste generated within the
factory premises (NGT order OA No 804/2017 titled Rajiv Narayanan & Anr v/s UOI & Ors with
the Research Foundation for Science, Technology and Natural Resource Policy) The unit shall
display a data board near the main gate of the unit as per the prescribed format before filing the
application for Consent to Operate Fresh.

(11) This consent is CONSENT TO ESTABLISH FRESH. The unit shall acquire a valid
CONSENT TO OPERATE FRESH of the State Board before starting any operations / production
in the unit.

(12) This mobile stone crusher unit is purely for captive purpose for the production of crushed
aggregates only for the 4 laning project.

(13) This captive mobile stone crusher is temporary in nature and shall be installed & operated
(after obtaining COP Fresh) only till the completion of the 4 laning project as proposed.

ATU L Digitally signed
by ATUL PARMAR
PA RMA Date: 2021.04.01
16:19:33 +05'30'
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Atul Parmar

Environmental Engineer

For & on behalf of

( H. P. State Pollution Control Board)
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HPSPCB No : 865

H.P.STATE POLLUTION CONTROIL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

Date: 17/02/2022

Industry Registration 1D:

HP0O1930159

Application No :

5112149

To,
Gawar Construction Limited(Mobile Stone Crusher)
Vill Thapna
Vill Thapna teh sri naina devi ji ddistt bilaspur
Bilaspur
174001

Subject:

(Prevention & Control of Pollution) Act, 1981,

Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authorized to
operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No.

CTO/BOTH/NEW/RO/2022/5112149

Date of issue :

17/02/2022

Date of expiry :

31/03/2022

Certificate Type :

Previous CTO No. & Validity :

NEW,

2. Particulars of the Industry

Name & Designation of the Applicant

Jatinder Kumar, (Deputy project manger)

Address of Industrial premises

Gawar Construction Limited(Mobile Stone
Crusher),

Vill Thapna,

Vill Thapna teh sri naina devi ji ddistt
bilaspur, Bilaspur-174001

Capital Investment of the Industry

380.33 lakhs

Category of Industry Orange

Type of Industry 2064-Stone crushers
Scale of the Industry Small

Office District Bilaspur

Capacity

Aggregates in (zemporary Captive Stone
Crusher (Crushed Stones) @ 18000
M. T./Month.

Raw Materials (Name with quantity per day)

“This s compter generated docuiment from QUMMS by HPSPCE"
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Raw Materials Quantiry Unit
stone metal ) 18950 M.T./Month
Products (Name with quantity per day)
Name of Products | Unit Quantity Intermediate Principal Use
Product
Aggregate M.T./Month 18000 NIL For use of

construction of
Road Works

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

Endst. No.:

Copy To:-

“This is computer generated document from OCMMS by HPSPCR'™
Crenvar Consirnction LimitedMobile Stone Crusher), Vill Thapna, Vill Thapna teh sri naina devi fi delise bitaspur, Bitaspur, 1 79001

Type No.of Capacity Type of Type of Fuel Fuel
Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In [Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour
DG Sets 160 KVA Acoustically Diseal 25 Ltr/Hr
enclosed
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%oredu | Final
date of installation | ction) concentration of
pollution being
emitted
Acoustically DG Sets Fri Jan 07 95% As PCB Norms
enclosed 00:02:00 IST 2022
Wind breaking Others Fri Jan 07 95% As per CB noms
Wall And 00:02:00 IST 2022
sprinkling over
dust generating
points
ATUL  semve,
PARMAR s

Atul Parmar

Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
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I. The Member Secretary, HP State Pollution Control Board, Him Parivesh, Below BCS, New Shimla, Phase-I11, for the favor of

kind information please.
2. Case File
3. Guard File

Digitally signed
ATU L b;ltgATULPHRM.ﬂR

Date: 20220217

PARMAR 1450747 0530

Atul Parmar
Env. Engineer
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from OUMMS by HPSPCE"
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TERMS AND CONDITIONS

A. SPECIFIC CONDITIONS

L This *Consent to Operate is only Tor the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute foir mandatory clearances
required lor the project under any other law;’reguIationfdireclinnfotdcl: and the .appllca}nt shalt
obtain any such mandatory clearance before taking any steps to establish mdustr)f{mdustnai plant,
operalion or process or any treatment and disposal system of an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this *Consent to Operate’.

4. iy The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time 1o time, without any adverse effect on the environment, in any manner (As
Applicable).
i} The unit shall made provisions for the compliance Solid Waste Management Rules,

2016 and provisions made thereunder and unit shall also not practice burning qcti vity of
solid waste/waste penerated from fuel within/outside premises, to avoid public

nuisance.
3. This ‘Consent to Operale’ is for:-
i The emissions from all sources conferming to the norms as preseribed in Schedule-] of
Environment (Protection) Rules, 1980 as amended from fime to time.
i Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards lor

noise as specified in Schedule-111 of Environment (Protection} Rules, 1986 and Noise
Poliution (Regulation and Centrol) Rules, 2000, as amended from time to time.

i) The efluent (Domestic/Industrial) shall conform to the limils as prescribed in Schedule-f or
Schedule-V1 or Industry specific standards of Environment (Protection} Rules, 1986 as
amended from time to time.

v} Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection} Act, 1986 and the achievement of the
adequacy and efficicncy of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

7. ‘The unit shall ensure regular operation and maintenance of separaic cnergy meter/flow meter for
running peltution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.,

8 CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,

1974.
a) The unit shall maintain the record regarding the daily water consumption as per flow meter
installed,
b} The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet {s) out of the premises of the industry for measurement of
Mow and for taking samples.
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a)

b)
c)

d)

W

The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids. sludge. filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications mentioned in ‘Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish™ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’,

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s ete, which are likely to
cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppeb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of

Pollution) Act. 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013. dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (1f Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991,

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

“Phis is computer generated document from OCMMS by HPSPCB™
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Gawar Construction Limited(Mobile Stone Crusher), Vill Thapna, Vill Thapna teh sri naina devi ji ddistt bilaspur, Bilaspur, 1 74001

Paget

A et

28



351

N

aRararaT féere froject Direcior
HIRSTT ey wrorgrd giyaswor

(1) The unit / project proponent shall ensure that no waste of any kind is disposed of into any
water body.

(2) The raw Materials and finished products shall be stacked scientifically so as to minimize
fugitive dust generation.

(3) This consent has been granted considering the adequacy of the installed pollution control
devices and waste management systems/mechanisms only and subject to additional general &
specific conditions imposed in the Consent letter. This Consent of the State Board does not
absolve the proponent of his responsibility to take pre-approvals / approvals / prior NOCs / NOCs
from other deptts/agencies as the case may be, for the violation of which, the State Board bears No
responsibility.

(4) No Washing of the material shall be carried out. Unit shall provide sprinklers at all material
transfer points and over the screen. The unit shall also provide all APCDs as mandatory for stone
crushers as notified by GoHP from time time time as the case may be.

(5) The consent has been granted in view of the self-declaration and documents submitted by the
project proponent. The site suitability report has been signed / approved by the Project Director
NHAI and according to the report the site is meeting the site suitability criteria notified by the
State Govt. The consent is processed and granted on this site suitability basis.

(6) Taking NOCs/Approvals from other agencies / deptts. has also been dispensed with as per
oflice order Endst No. PCB/Review Meeting/NOCs/2019-21562-80 dt: 04.10.2019 and
accordingly not taken; it is solely units® / proponents responsibility to take all other NOCs /
licences from other deptts / agencies.

(7) The unit shall not operate the without valid Consent to
Operate of the State Board as applicable.

(8) The unit shall be established at the proposed location only and the responsibility of the same
shall lie entirely on the project proponent.

(9). The unit shall make an agreement with HW Recycler for the disposal of used oil from the DG
and make an application for HW Authorization under HOWM Rules 2016

(10) In compliance to the Orders of the Hon’ble Supreme Court with regard to display of data
outside main factory gate about Water and Air emissions and Solid Waste generated within the
factory premises (NGT order OA No 804/2017 titled Rajiv Narayanan & Anr v/s UOI & Ors with
the Research Foundation for Science. Technology and Natural Resource Policy) The unit shall
display a data board near the main gate of the unit as per the prescribed format before filing the
application for Consent to Operate Fresh.

(11) This temporaty stone crusher unit is purely for captive purpose for the production of crushed
aggregates only for the 4 laning project.

“This 1y computer generated document flom QCMMS by HPSPCR™

Cienwar Construetion Limited(Mobile Stone Crusher), Vill Thapna, Vill Thapna teh sei naina devi ji dedistt bilaspur, Bilaspur, 1 74001
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Atul Parmar
Env. Engineer
For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from QOCMMS by HPSPCE”
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

EW D I
IN
ORIGINAL APPLICATION NO, 48 OF 2024
IN THE MATTER OF:
Ashwini Kumar Saini
..... APPLICANT
VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

wne RESPONDENTS

31



354

A

IR YRIT HIMACHAL PRADESH
" Lease Agreement

This agreement made and executed in Swarghat on this 17" of Dec. 2021,

4
By and Between

.

Smt.Tirtho Devi aged 79 years W/o Sh, Dev Raj residing at Vill-Gara,ward no.6,P.0.-Swahan Teh
= Shrl Naina Devi Ji, Distt. -Bilashpur (hereinafter referrad to as the “Lessor” which exprossion
shall mean and include hisfher heirs, legal representative, executors, administrators and

assigns] of the one part
And ||

G“‘ Mr, Saniip Kumar Mukberjee on behalf of Bharat Construction (India) Pvt, Ltd. working at Near
Swarghat who s holding power of Attorney {herelnafter referred to as the “Lessep” which
expresslon shall mean and include its successors and assigns) of the other part.

In mutffal acknowledgement that both the parties have the necessary legal contract and to
undertake obligations, in their tapacity to act, they Hereby Declare That Whereas the Lessor is

in absotute possession of 01-15-00 Elgha Land Vide Khasra No,644/556/403 at Vill Gara of here
after refegred to as the ‘Demised Permises’, o~ - o ; v

And wikreas the Lessee has approached the Lessor to
Rs. Lﬂﬁ?ﬂf‘. {Rupees Two Lac only) for two years,

A i, gt W

3 |
f

take on lease the 1-15-00 Bigha Land” for
e e

s o R e

\IQ_‘ - (% Scanned with OKEN Scanner
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And whereas the Lessor has apreed to grant the *4-15-00 Bigha Land’ on lease subject to the

terims and conditions stated hereunder.
ursuant to the foregaing Recitals, the Parties hereby

t (hereafter, the rcontract”) in accordance with the

in the interest of both the partics, and p
mutually agree to enter into this contrac
following:

Clauses

Rent

1. The Llessor shall grant and the Lessee shall accept a lease of the "Demises

perniises”more fully described in the schedule 1 attached to this contact at two yearly of
Rs. 2,000,00/- {Rupees Twe Lac only) for two years.

6

3. The Lessee agrees to pay the yearly rent under advise to the Lessor directly into the
saving account with the following Bankers Details:

] Beneflciary: Tirtho Devi
Bank Name: PUNB
Account number! 7764000100003822
Branch IFSC code: PUNBO776400
Bank Branch: NURPUR BEDI {(ROOP NAGAR)
- BSSPKA4BS

—

—

3. TDS will be applicable as per govt. Norms.

e Duration of the lease

4.
::z ::;Ttlm of t::f lease shall be a period of 2 years commencing from 15 feb. 2021
5 mss:: :2 14 Feb. 2023 35 mutually agreed both party upon this contract period.
termination chta:e s| the “the Land" on the expiry of the lease period or an the earller
€ lease after making deductions from the as provided-for hereinafter.

Lessee’s Covenants
6. The Lessee shall »
aa ?h? bangt fF‘r its Dumping Yard, material stocking, stare purpose

1]
", ol

A
Lassor's Covenants

7. The property taxes
and municlpal taxes of the premises shall be payable by the Lessor.

\
(¥ scanned with OKEN Scanner
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Lessee paying the rents herby reserved and performing

The Lessor undertakes that the tained peaceably enjoy the “Demised

and observing the covenants on his part hereln con

Premises” during the period of the lease. ] s
The Lessor acknowledges that the demised premises in whole or in part is not subj

the
any claims, charges or Litigation which will affect peaceful possession ofh prrml:isak;yamst
lessee dur;ng the term of the agreement and undertakes to Indemnif\;‘ : eh;ss (i
¢ failure to company with this opligation.
all the cost and consequences arlsing out o ! . '
The fand lord and its partners will never cause any hindrance during the period of lease

@ Termination
A

11

12

The Lessee or the Lessor may at any time even before the expiry of the agreed term of 2
vears, terminate the agreement herein hy giving to the other party 30 (thirty) days
written notice of its intention to terminate the agreement herein and there upon the
agreement herein shall come to an end on expiry of such 30 (thirty) days period. The
notlee shall be send by registered post acknowladgemant due or by courier service or by
special messenger, Never the less, the Lessee shall have the rights to a minimum time
lease of nine months since the date of signature of the lease agreement.

. On the expiry of the lease or earlier determination of the Lessee covenants with the

Lessor to peacefully hand over possession of “Demised Permises” to the Lessor.

Notices

13.

Lessor

Any correspondence or notice required to be served hereunder shall be sufficlently

served on the Lessor/lLessee respectively if sent hy the

registered post
acknowledgament due,

to the Lessor or the Lessee in the detalls mentioned hersunder:

Mr. Tirtho Devi S/o Sh, Dev Raj.
Vill -Gara,.0,5wahan

Teh ~ Shrl Naina Devi Ji

Dist, ~Bilaspur (M P 174310

Lassee

Mr. Sandip Kumar Mukherjee
Deputy General Ma nager

On behalf of Bharat Construction (India) Pyt, 13

i@y RBidere Project Direcior R
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The Lessor

g i
i e et
g e

The Lessee . -.M—M{Signamre]
L o 2021
17" July
tures on this
he Lessor & lLesse@ have set their signa
A= i
P in witness where of t 1rmms + asmement

Annairz enclosed as pe

Witness TRl
 p— O PR

{signature)
[ —

afaroTT Rvderes Project Direcior
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BT WRYT HIMACHAL PRADESH 170A 410671
This agreement made and executed in Swarghat on this 1% of July 2021,

By and Batween

Mrs Ram Asarl aged 55 years W/o Lt.Sh, Thakur Dass residing at Vill-Gara,P.0.-Swahan Teh —
Shri Naina Devl Ji, Disty, -Bilashpur (H.P.) 174310 (hereinafter refarred to as the “Lessor” which

expression shall mean and include his/her heirs, legal representative, executors, administrators
and assigns) of the ane part.

And

And whereas the Lessee hag approached the Lessar to

16,000/- (Rupees Sixteen Tholang orriuen take on lease the 0.04 Biswa Land’ for Re.

(% Scanned with OKEN Scan
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f ' on lease subject to the terms
And whereas the Lessor has agreed to grant the ‘0.04 Biswa Land’ ©

and conditions stated hereunder, '
and pursuant to the foregaing Recitals, the Parties hereby

the Parties,
in the Interest of both the ¢ (heresfter, the “Cont ract”) In accordance with the

mutually agree to enter into this cantrac
following:
Ciauses

Rent

1. The Lessor shall grant and the Lessee shall accept @ lease of the .
permises”more fully describad in the schedule | attached to this contact at yearly of Rs.

16,000/~ (Rupees Sixteen Thousand only) per annum,

“Demises

«
2. The Lessee agrees io pay the yearly rent under advise to the Lessor directly into the
saving account with the following Bankers Details:
{i) Beneficiary: Ram Asari
Bank Name; UCO BANK
Account nurmber: 10963210800045
Branch IFSC code: UCBADDO1086
Bank Branch; SWARGHAT
PAN -
3. 7DS will be applicable as per govt. Norms.
[ oy Disration of the lease
4. Z:: E:uraﬂ:n:l the lease shall be a period of 2 years commencing from 1% July 2021 and
- L: s::E t: Jutne 2023 as mutually sgreed both party upon this contract period.
g aca fat
g onh:j the “the Land” on the expiry of the lease periad or on the earlier
ease after making deduetions from the as previded for hereinafter,
Lessee's Covenants
6. The Lessee shall use “Th
e Land” D
piy for its Dumping Yard, material stocking, store purpose
Lessor's Covenants
7. The property taxes and
munigl
pal taxes of the premises shall be payable by the Lessar.
(¥ Scanned with OKEN Scanner

aRdraE Bidefer Project Direcior
WIS ety wrorared gftvesvor i,
MNational Highways Authority of India
e /ey gend wuly

P Mandl




e

w

360

49

e

8. The Lessor wncertakas that the Lessee paying the ref'sts herby resarved m;:!hpg;gmr?;z
and observing the covenants on his part herein contained peaceably gnjoy the "Dem

isas” during the period of the leasa. '

g, :;tt::ssort::zzgwlerj;es that the dec_'nis'e_d premises in whale or i[_'l part is mthmb}:c‘c t;o
any ciaims, charges or Litigation which will affect peaceful pf}sseﬁsmn of promises by ln;
tessee during the term of the agreement and undertakes to indemnify ?he lessef: g
alf the cost and conseguences arising out of failure Lo Lompany with {his ei:i.lgatmn. |

10, The lared dord snd its partoers witl never cause any windrance during the period of loage,

s}

8

Fariination

14, The Lessep or the Lossor may at any time even before the expiry of the agreed term of 2
years, tarmingte the agreernent bherein by piving to the othar party 30 {thirty) slays
weitien aotice of its ention 1o terminats the agreement hereln and thire upon the
agresment herein shall come to an end on expiry of such 30 {thiriy} &ays perie'ci. The
viniice shall e cend by registered post ecknowledgement dus ar by courtor senvige o iy
speckal messenzer, Mever the less, the Lessee shall fiave the rights 1o 5 ranlam Sme
lease of mine months since the date of signaturs of the lease bgreement.

12, On the explry of the lease or earlier determination of the Lassee covenants with the
Lessor to peacefully hand gver possession of "Demised Permises” Lo the Lessor,

Noticas
18, Any coorespondence or noticn required to be served

setved  on tha Lessorfiessee  respectivaly
acknowledgemant due,

hersunder shall be sufficigntly

W sent by the registered post

o the Lessor o the Lesses i the detaits mentioned hereunder;
Lassor

s Sam Asart Wg . Thakur dasg
ST Gara, 20 Swahan
Teh - Shid Naina Devi 3t

st ~Eilaspur {+.2) 174330

Lesgon

M. Sandip Kumar Mukherjea
Beputy General Manages

iy ehakf of Bharat Canstruction Gindla) Py 11d
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The Lessor e
{SIgnaturef/,
The Lessee
A {Slgnat )j
gnature!
Ry \ v
™ L
In witness where of the Lassor & Lessee have set their signatures on this 17 July 2021 Annexure
enclosed as per terms of agreement.
Witness
1 (Signature)
2.
(Signature)
'8
Y
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Leasa Agreement
This agreement made and executed in Swarghat on this 1% of July 20.22,

gy and Between

Sh.Baldev singh aged 38 years S/o Sh.Ganga Ram, residing at Vill-Thapna,P.O.Kutehla, Teh - S.hri
Naina Devi Ji, Distt. ~Bilashpur {H.P.) (hereinafter referred to as the “Lesscr” which expression

shall mean and include hisfher helrs, legal representative, executors, administrators and assigns)
- ofthe one part.

And

Mr. Sandip Kumar Mukherjee on behalf of Bharat Construction (India) Pvt Ltd working at Near

SW?rghat (Ree) who Is holding power of Attorney (hereinafter referred to as the “Lessee” which
exprassion shall mean and Include Its successors and ussigns) of the other part,

In jmutual acknowledgement that both the partles have the necessary legal contract and to
ungertake obligations, in thelr capacity to act,

as the Lessor Sh.Baldev Singh S/o Sh.Gan
Shri Naina Devi Jj, Distt, ~Bilashpur (RP.) s §
Khfsra no. 90 at VIll-Thapna of hereafter refe

ga Ram , residing at Vill-Thapna,P.0.Kutehla, Teh -

n absolute possession of 02-10-00 Bigha land vide
rred to as the “the Land”

v
it Rrdere Projoct Direcior
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And wherepas the Legsa

2 has approached the Lessor to take orn leg
Rs, B500/4 {Rupees ei

3¢ the '02-10-00 pighy Land’ foy
ght Thousand five hundred onty) per Manth,

And whereas the Lessor has agreed to grant the "02-

10-00 Bigha Land’ on lease subject 1o the
terms and conditions stateq hereunder.

In the interest of both the pa

mutually agreed 19 entar
following:-

rties, and pursuant to the foregoing Recitals, the p

arties herahy
into this contract (hereafter, the “Contract”) |

h accordance with the

Clauses

to this contract
o

2. The Lessee 2grees to pay the yearly rent under advise ta the Lessor directly into the saving
account with the following Bankers Details:. ‘

{i) Beneﬂciary:- Sh. Balday Singh
Bank Name:-Uco Bank,

Account number:—iOQEDJ.:lOOEl?IQS
Branch irse code:- UCBADOO1096

Bank Branch: Swarghat, Distt, Bilaspur {H.P.)
3. TOS will he applicable as par BOvt. Norms,
Duration of the lease
4. The duration of th
and ending op 391

The Lessee Vacates th
terminatian of the leas

Lessen’y Covenantg

6. The Lesspe shall yse “The Lang”

for its Dumping Yard, Materia) Stocking, store purpose ete.
Lessap’s Covenants

(% Sscanned with OKEN Scanner
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the term of the agreement and undertakes to indemnify the Leslsne apainst all the costs
and consequences arising out of failure to comply with this obligation, AT
9. The land Yord and its partners will never cause any hindrance during the perio ﬂw s . e
10. Due care shall be taken by lessce so that any fresh dumping does not :f’b OLessor
boundary of leased land, Nothing more than a Jevelied field should be e,pect: l:velled ;t
11. That at the end of the above mentioned Lease agreement the land shall be
whatever elevation the dumped muck has reached,

Termination

12, The Lessee or the Lessor may at any time even befare the expiry of the agrz?id t:r\::1 t:tl :;
year, lerminate the agreement herein by giving to the other party 30 Ithlm’)‘ ay s
notlce of its Intention to terminate the agreement herein and there upon the agre: o
herain shall come to an end on expiry of such 30 (thicty) days perlod. The notice sha ¥

O send by reglstered post acknowledgement due or by courier service or hv' spec af

massenger, Mever the less, the Lessee shall have the rights to a minimum time lease 0
twelve months since the date of signature of the lease agreement,

13, On the expiry of the lease or earllar determination of the Lessee covenants with the Lessor
to peacefully hand over possession of "the land” to the Lessor.

Notlces

14, Any correspondence or notice required to be served hereunder shall be sufficiently served
on the Lessor/Lessee respectively If sent by the registerad post acknowledgement due, to
the Lessor or the Lessee in the details mentioned hereunder:

Lessor

: Sh.Baldev Singh S/o Sh.Ganga Ram
¢ Vill ~Thapna , P.0\Kutehla
The-Shri Nalna Devi Ji,Distt.Bilaspur (H.P.)

(Signature)

Lessop

Sh. Sandip Kumar Mukherjoe

Deputy General Manager

On behalf of Bharat Construction {India) Pyt Ltd

The Lessee -

e \m——{Signature)
\D'/\/ (CF scanned with OKEN Scanner
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Yy o t
In witness whereof the Lessor & Lessee have set their signatures on this 1 July 2022 Annexure
enclosed as per terms of agreement.

Witness:»
1 (Signature)
2z (Signature)

QN
e Rrdere Projoct Direcior
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THls AGREEMENT OF LEASE FOR LAND Is made and executed at Khata/

Kr.etoni No- _ Khasra No. 62, land measuring 1-4 Bighas out of
total land measuring Bighas situated at Vilfage Tunhu, PO Kallar,
Te!\sil Sadar, Tehs| Sadar, Distt, Bllaspur, Himachal Pradesh, 174001 on 12%
day of January, 2022,

Bé_rweeu ;

Sh. Lekh Ram S/o Sh. Khajana Ram R/o Village Nera Kund, PO Tanbol, Tehsil
stk Naina Devl )i, Distt. Bilaspur, H.P. shall herelnafter be referred to as
“THE LESSOR" (which term shall means and Inciude their heirs, legal
. no‘mlnees elc), of the ONE PART.

AND
l b

NINE POWER INFRA PVT. LTD., Ankush Apartment 11* Floor, Khetwadi,
Mumbal-400004 India, Site office at Tunnel-3, Village Tuhnu, PO Kaliar,

Tehsil Sadar, Distt, Bilaspur, H.P., shall herelnafter be called "THE LESSEE",
ofi:ha OTHER PART., ’

KNitary Public (Govt.
~ Bilaspur Sadhr

o b

Nl B o the BB
[ % "% ﬁ'm' %
- o\ b 4
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N 1289548 %imachul oﬁnbernmzmﬂubicidl Paper

Partles of the both par'ts ire [ndian Natlonals.

WHEREAS the LESSEE I In need of a sultable open land for Hot Mix Plant.
Crusher, Concrete Plant, to stock construction materials such as Aggregate,
Sand, Steel, Cement. etc, and for other construction work  activities
approached the LESSOR, who 1s owner In Khata/ Khatoni No-
Khasra No. 62, land measuring 1-4 Bigha out of total land measuring

Highas situated at Village Tunhu, PO Kallar, Tehsll Sadar, Tehs| Sadar, Distt,
Bilaspur, Himachal Pradesh, 174001.

AND WHEREAS the LESSEE upon a personal Inspection of the sald (and has
satlsﬁed hlmsglf regarding the fitness and sultability of the land for the use
for Hot: Mix Plant, Crusher, Concrete Plant, Diesel Pump to stock construction
materials such as Aggregate, Sand, Steel, Cement, etc and’ for other
construction work activities and as such requested the LESSOR to stock
construction materials such as Aggregate, Sand & Steel, Cement, etc. and for
other construction work activities thelr material temporarity In the said land
which hereinafter shall be referred to as the "Licensed Premises on what Is
known as "Leave and License Basls.

The office of the NINE POWER INFRA PVT, LTD., Ankush Apartment 11
Floor, Khetwadi, Mumbai-400004 Indla, Slte offlce at Tunnel-3, Village
Tuhnu, PO Kallar, Tehsll Sadar, Distt. Bilaspur, H.P,

NOW %HERFORE THIS AGREEMENT WITNESSED AS UNDER

1. This agreement shall come into force with effect from 1% January, 2022
_and shall be valid for a period of 11 months,

2. The rent payable by the LESSEE to the LESSOR Is at the rate ntRs.SSOW-
per bigha. The rent amount shall be payable in advance by the LESSOR
to the LESSEE on or before 7 day of each calendar month. The rent
amount Rs, shall be transferred In the bank account of wife
of first party Sh. Lekh Ram S/o Sh. Khajana Ram Rfo Village Nera Kund,
PO Tanbol, Tehsil Shrl Naina Devl Ji, Distt. Bilaspur, H.P. to the tune of

&%me terms and conditions/rent for a further period as Pﬂf the
ulrg'rnents of the LESSEE, -

'\E 4
G

v TEerEs Hroject Direcior
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N 1289548 2
5.. The Llnanwd
Plant,

Himachat Government Eumnal Paper
land shall be used by the LESSEE for Crusher, Concrete
Diese| Pump to stuck construction materlals such as aggregate,
sand, cement, atc and for other construction work activitles

6.. The revacation of this agreement shall be In writing only by both parties
giving a 15 days advance notice, The LESSEE will not llable to pay the
further rent amount, In case the LESSEE vacated the land ofLESSOR In
between the agreement perlod with mutust consent,

A - The LESSEE shall take utmost care of the flcensed hnd during the
subsistenca of this Agreement

8. The LESSEE shall not handover the licensed land to any cther person,
&f firm, Wanlmﬂon or sub license or asslgns his rights under this
: b ] agreement to any third party or parties whomsoever, o

9 LESSEE will pay rent amount In monthly basls and the mode of payment
will be RTGS and Amount of rent shall be credited In the bank account of
Sh. Lekh Ram Sfo Sh. Khajsna Ram R/o Village Nera Kund, FO Tanbol,
Tehsil Shri Naina Devl Ji, Distt. Bilaspur, H.P. in under mentloned Bank

Accounts:~
| S, [Name  of [ Land taken | Bank account IFSC coda
N. | baneficlary
“ 1. | Lekh Rani 65231491344 %
1 < TOR 0000523

% .- O E =
Vg : 10.F any dispute ariges due to internal ownership, local problem or by the
%"Q ; government then the dispute must be resalved and settled by the LESSOR
7 o
"Ogg % solely. | o ‘
?g% . 11.During this agreement perlod LESSOR will not Interfere/obstruct any

construction activity carried by LESSEE In said land.

12.That in case the LESSEE Intends to left/vacate the premises in between
the agreement perlod, then the LESSOR will not entitle fer rent amount of
" the mmaimng perlod,

13.If the LESSEE needs any consent of the LESSOR for the government
A nbisd - action which reguires for the clarification, then the LESSOR bhould be

AL ‘bq{w assist the LESSEE,

%hbl&:((m
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14.No materlals such as sand, conerete or any construction materlals etc

should be left behind by the LESSEE. The LESSEE would be rasponsible to

vacate/clean the ertire land to hand over to the LESSOR,

ltli.That the Lessor shall be entitled to inspect his land at any reasonable time

and with prior Information conveyed to the LESSEE or any of ks
authorized representative,

16.The LESSOR hereby declares that the sald land Is not attracted by any
provistons of the prevalling Acts which may adversely affect the use of
land by the LESSEE,

17.In case of Death of LESSOR, rent amount shall be paid to Legal heir of the
*LESSOR, *

18.As per this agreement LESSEE shall pay rent amount to LESSOR from 1%
January, 2022 onward only as advance.

_ 19.After the completion of agreement or vacating the land, LESSEE shall be
S liable to hand over the said land to the LESSOR.' :

LESSOR and OTHER CONCERNED LESSOR

‘Il witness whereof, the parties hera to have signed and subscribe thelr
‘respective signatures on this instrument after having read and fully
Wiy SR ‘understood the content thereof on the day, month and the year first herein
Dier  béforg written.

Through its Project Manager

WITNESSES

| 1. Krishan Lal Sfo Sh. Sita Ram Rfo Village Tuhnu, PO Kallar,
i ; Tehsll Sadar, Distt, Bilaspur, H.P.

Neour

m fted before Ram R/o Village Tuhnu, PO Kallar, Tehsil
g g—glw HSIL, H.P.
% "".ﬁ"’_‘ Surrande Keimarhi
" (1)) BY
: - Surender Kumar,
Advocate,
Hii Distt, Courts Bllaspl-lfwﬂop-

Bilasyar m
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This AGREEMENT CF LEASE FOR LAND is made and executed at Khata/
Khatoni No- Khasra No, 62 & 44 land measuring 2-5 Bighas out
of total land measuring Bighas situated at Village Tunhu, PO Kallar,
Tehsil Sadar, Tehs! Sadar, Distt. Bllaspur, Himachal Pradesh, 174001 on 12
dhy of January, 2022,

pkTween

. sada Ram S/o Sh. Sant Rem R/o Viilage Tunhu, PO Kallar, Tehsil Sadar,

_ pjste. Bilaspur, H.P. chall hereinafter be referred to as "THE LESSOR" (which

;‘i\rm shall means and Include their heirs, legal nominees etc), of the ONE
RT.

A*ID

P!INE POWER INFRA PVT. LTD., Ankush Apartment 11™ Floor, Khetwadi,
Mumbai-400004 India, Site office at Tunnel-3, Village Tuhnuy, PO Kallar,
Tehsil Sadar, Distt. Bilaspur, H.P., shall herelnafter be called "THE LESSEE",
£ the OTHER PART,

(£ / 1_\_:‘!;&;; (RO Rl ~W-II'IU b A tEmeei= T y p—
‘l g@\ : "f"e‘ﬁﬂ);@%ﬁts of the LESSEE. .

ﬁvzu%gﬁ%fm Project Direcios
qresivg ety wrorard gityeswor ‘ﬁ’*
N.faf,ional tighweays Authority of India
AT S ey g wody
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Partles of the both parts are Indian Natlonals.

/‘ NO 1289545

WHEREAS the LESSEE |s In need of a suitable open fand for Hot Mix Plant.
Crusher, Concrete Plant, to stock construction materials such as Aggregate,
Sand, Steel, Cement. otc, and for other construction work actvities
approached the LESSOR, who Is owner In Khata/ Khaton] No- '
Khasra No, 62 & 44 land meesuring 2-5 Bigha out of total land measuring
. Blghas situated at Village Tunhu, PO Kallar, Tehsll Sadar, Tehsl
! Sadar, Distt, Bilaspur, Himachal Pradesh; 174001,

AND WHEREI\S:. the LESSEE upon a personal Inspection of the sald land has

satisfled himself regarding the fitness and sultabllity of the land for the use

for Hot Mix Plant, Crusher, Concrete Plant, Diesel Pump to stock construction

materlals such as Aggregate, Sand, Steel, Cement, etc and for other
b)) construction work activities and as such requested the LESSOR to stock

construction materials such as Aggregate, Sand B Steel, Cement, etc. and for
other canstruction work activitias thelr material temporarily In the sald land
A which herelnafter shall be referred to as the *Licensed Premises on what 1s
; | known as "Leave end License Basls,

The office of the NINE POWER INFRA PVT. LTD,, Ankush Apartment 11
Floor, Khetwadl, Mumbai-400004 Indla, Site office at Tunnel-3, Village
Tuhnu, PO Kallar, Tehsll Sadar, Distt. Bllaspur, H.P, ’

NOW THERFORE THIS AGREEMENT WITNESSED AS UNDER

Ik 1. This agreement shall come into force with effect from 1* January, 2022
tD and shall be valid for & period of 11 months.

2." Thés rent pfiyable by the LESSEE ta the LESSOR Is at the rate of Rs.5500/-
per bigha.  The rent amount shall be payabie In advance by the LESSOR
to the LESSEE on or before 7 day of each calendar month. The rent

camount Rs,._ _ shall be transferred In the bank account of wife
of first party Sh, Sada Ram 5/o Sh. Sant Ram R/o Village Tunhu, PO

! Kallar, Tehsll Sadar, Distt, Bllaspur, H.P, to the tune of Rs.

pr—— hat the rent amount will Increase to the extent of 5% per annum.

t.\OTARI’
3 eement shall be subject to renewal after its term of 11 Months at
fieedl the\sange terms and conditions/rent for a further period as per the

N ¥ 4
RSN > 4

LN &\
ment
\%ﬂf

0
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5. The Licensed fand shall be usaed by the LESSEE for Crusher, Concrete
Plant, Diesel Pump to stock construction materlals such as aggregate,
sand, cement, ete and for other construction worl activities

6. The revocation of this agreement shall be In writing only by both parties

"giving a 15 days advance notice. The LESSEE will not liable to pay the

further rant amount, in case the LESSEE vacated the land of LESSOR In
between the agreement period with mutual consent.

7. The LESSEE shall take utmost care of the licensed land during the
subsistence of this Agreement

8. The LESSEE shall not handaver the licensed land to any other person,
firm, organization or sub license or assigns his rights under this
agreemant Yo any third party or parties whomsoever.

9. LESSEE will pay rent amount in monthly basis and the mode of payment

. will bs RTGS and Amount of rent shall be crecited In the bank account of

Sh, Sada Ram Sfo Sh. Sant Ram R/o Village Tunhu, PO Kallar, Tehsil
Sadar, Distt. Bilaspur, H.P. In under mentioned Bank Accounts:-

5. | Name of | Land taken | Bank account IFSC code Name  aof

M. | benaficlary . Bank and
Branch

1. | Sada Ram 15380110016442 | UCBAGON1538 | UCO Bank
Chharul

j

10.3f any dispute arises due to Internal ownership, local problem or by the
gevernment then the dispute must be resolved and settled by the LESSOR
soféiy. '

11.0uring this agreement perod LESSOR will not interfere/obstruct any
construction activity carrled by LESSEE in sald land,

12.That in case the LESSEE Intends to left/vacate the premises In between
J the agreement perlod, then the LESSOR will not entitle for rent amount of
the remaining period.

L which requires for the clarification, then the LESSOR should be
dy to assist the LESSEE,

%
uﬁzf:t}&vﬁm #roject Direcior |
VIR ety o gfewer i
Mational Highways Authority of India
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14,
4.No materlals Such as sand, concrete or any construction materials ete

500
hould be left behind by the LESSEE, The LESSEE would be responsible to
vacate/clean the entire land to hand over to the LESSOR,

15.That the Lessor shall be entitied to Inspect his fand at any reasonable time

.and with prior Infarmation conveyed to the LESSEE or sny of its
authorized representative. ‘

16.The LESSOR hereby declares that the sald land Is not attracted by any
. _provisians of the prevalling Acts which may adversely affect the use of.
land by the LESSEE,

17.In case of Death of LESSOR, rent amount shall be paid to Legal helr of the
LESSOR.

18.As per this agreement LESSEE shall pay rent amount to LESSCR from 1%
January, 2022 onward only as advance, )

19.After the compietion of agreement or vacating the land, LESSER shall be
Hable to hand over the said land o the LESSOR.

LESSOR and OTHER CONCERNED LESSOR

" in witness whereof, the parties here to have signed and substribe their
respective signatures on_this Instrument after having read  and fully
understood the content thersof on the day, month and the year first herein
before written.

LESSOR LESSEE
Sada Ram NINE mwm‘. LD,
HMLIAT G

Y Through its Projact Manager

WITNESSES . ?il”" ‘

Krishan Lal Sfo Sh. Sita Ram Rfo Village Tubnu, PO Kakar,
¥ @?mn Sadar, Distt, Bllaspur, H.P.

Surender Kumar,
Advocate,
Distt. Courts Bilaspur, H.P,

¢ Timachal Government Judicial Paper
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This AGREEMENT OF LEASE FOR LAND (s made and exacuted at Muhal Jarol Khata/ Khaton) No-279/302 Khasra
No-16.9 Kita-1 fand measuring Bigha 1 Blswa 10 blswansi 00 sjtuated In Village Muhal faral S/ Tohatl Dehar, st
Mand), Himachal Pradesh, 174401 on 1 September 2021 of the yenr 2021

BETWEEN

KRISHAN CHAND $/0 DURGA RAM, resklant and owner of tha plot of land at Village Bhanglfa P.O, Jarol,§/ Tehs))
m e Dehar, Distt. Mandi, Himachal Pradesh, 174401 +shall hereinafter bo raferred to 4s*THE LESSOR" {whieh tarm shal)
means and include their heirs, legal nominees etc), of the ONE PART,

AND

:ﬁmﬁ:mﬂfmﬂ:}“ PRIVATELIMITEOD,P.C.L. COLONY ,UDAY VIHAW ,OPP RADHA SWAMI SATSUNG
OTHER PART. Paities of the bm:‘ UTTARAKHAND, INDIA,248003, shall heralnaftar be called "THE LESSEE®, of the
foe ik Dur.nplng s “Nn ara Indian Naliorials, WHEREAS the LESSEE 15 In nead of a sultable open land
the LESOR, wha u:ow w5 ilm ‘; nd, Stoal, Coment, etc. and for other conatruclion work activities approachod
Bigha 1 Bis ' iebye / Khaton] No422/459 Khastn No-279/302, Khasra No-1699 Kita-1 land meatiring
W2 TERAWATAI00 siturted n Villge Muhal Jarol 5/ Tehufl Dahar, st Mandl, imachat Pradesh,

\ =7
o
=
=
\

ﬁ e
\"Q". (% Scanned with OKEN Scanner
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=Sl ]

AND WHEREAS the LESSEE upan a personal inspection of the sald land has satlsfled himself ;:E::ji{:? :::::mnss
and suitabliity of the land for the use for Muck Dumpling Aggregate, Sand, Steel, c‘"“"::;'*'w’ el e
construction work activities and as such requested the LESSOR to stock construction mater asngs S "
Sand & Steel, Cement, etc. and for other construction work activities their material te:u:mmri yin 5
which herainafter shall he referred o as the "Licensed Pramisas on what Is known as "Leave and License Basis.
BHARAT CONSTRUCTION {INDIA ) PRIVATELIMITEDS,P.C.L COLONY ,UDAY VIHAR ,OPP RADHA SWAMI SATSUNG ,
HARDIWAR BUPASS, DEHRADUN, UTTARAKHAND, INDIA, 248001

NOW THERFORE THIS AGREEMENT WITNESSED AS UNDER

1. This 2greement shall come Into force with effect from 1 September 2021 and shall explre on 31 August 2023

for a period of 24 Months.
4 2. The compensation/ rent payable by the LESSEE to the LESSOR Is at the rate of R8.11250/- per manth for the
P said period,

3. This agremment shall be subjact to renewal

after its term of 24 Months for a perlod of Sk Months with an
increase of 10% on yearly rent.

4, The Ucensad land shall be used

by the LESSEE for Muek Dumping
ronstruction work activities,

Pegregate, sand, cement, ete and for othar

G, The LESSEE shall take utmost care of the licensed land durin

C 7 The LESSEE shall not handover
Pl sy ; other person, organization or sub license or assign his

g the subsistence of this Agreement

Years., Rent ameunt for first yaar will be patd in advance
ther year shall bs pald at the beginning of second year and the mads of

d
the plot of fang ay ‘nfill@aiulb‘mhmEI e ok S SHAN CHAND $/0 DURGA by

S:N. | Name of Beneficiary
y
e — Bank Account no. ~ Trse Code Name of Bank and
e B " 203200010002 1254 PUNBD2033 it
e 3200 PUNJAB NATIONAL
e iy e BANKJAROL,

i
]

\‘Q../ % Scanned with OKEN Scanner
aiegroTaT fvderes Frojoct Direcior R

arestra ety wrorart widesvoy iR,

Mational Highways Autherity of India

W ey geng wody

P Mandl

62



385

74

N® 2545992 32 PHimachal Government Judicial Paper
0

be
9, If any dispute rises due to Internal ownership, local problem or by the government then the dispute must
resolved and settled by the LESSOR solely.

10. During this agreement period LESSOR will not Interfere/obstruct any Construction activity carried out by
LESSER in said {and.

11 f the LESSEE neads any consent of the LESSOR for the government action which requires for the clarification
then the LESSOR should be ready to assist the LESSEE,

12 No materials such as sand, concrete or sny construction materlals etc should be left hehind by the LESSEE The
LESSEE would be responsible to vacate/ciean the entire fand to hand over to the LESSOR.

i_
:
|
3
-
f

Q 13.That the Lessar shall be entitled to inspect his land at any reasonable time and with prior Information
canveyed to the LESSEE or any of its authorized rapresentative.

14, The LESSOR hereby declare that the sald land is not atrracted by any provislons of the prevailing Acts which
raay adversely affect the use of land by the LESSEE.

LESSOR and OTHER CONCERNED LESSOR

IN WITNESS WHEREOF, the parties here to have s

Instrument after having read and fully understoo
before written,

SIGNED AND DELIVERED

igned and subscribe thelr respective signatures on this
d the content thereof on the day, month and the year first herain

LESSOR and QTHER CONCERNED LESSOR
By the within named {LESSER)

@ !:‘Eg‘ y
Sandip Klirmar Mu

Flea 1 KRISHAN CHAND
B.G. M.

BHARAT CONSTRUCTION,
v
Witness: 2 Ram Ja) Thakur /o
Amar Chand R/o Tung Vattiari
F/o Bahnoo The. Baldwara
Distt. Mand}

R e e
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This A SREEMENT OF LEASE FOR LAND Is made and executed at Muhal Jarol Khata/ Khaton! No-279/202,Khasra
No-1639 Kita-1 land moasuring Bigha 1 Biswa 10 biswansl 00 situated In Village Muhal Jarol 5/ Tahsil Dehar, Distt.
Mand , Himachal Pradesh, 174403 on 1 September 2021 of the year 2021

BETW EEN

Lal Mrn 570 Ratan Lal, resident and owner of the plot of land at Village Bhangla PO, Jarol S/ Tehs!l Dehar, Distt.
Mandi, Rimachal Pradesh, 174401 . shall herelnaitar ba referred to as"THE LESSOR” (which term shall means and
includ 1 their heirs, legal nominaes atc), of the ONE PART,

AND

BHARAT CONSTRUCTION {INDIA } PRIVATELIMITEDS, P.C.L COLOMY ,UDAY VIHAR JOFP RADHA SWAMI SATSUNG ,
HARDIWAR BUPASS, DEHRADUN, UTTARAKHAND, INDIA, 248001, shall herelnaftar be called "THE LESSEE", of the
OTHER PART, Parties of the both part are indian Nationals. WHEREAS the LESSEE Is In need of a suitable open land
for Muck Dumping , Aggregate, Sand, Steel, Coment, etc. and for other construction work activities approached

the LESSOR, who Is owner Khata/ Khatonl No-422/459,Khasra No-279/307,Khasra No-1699 Kita-1 land measuring

Bigha 1 Biswa 10 blswansi 00 situated In Village Muhal Jarol .S/ Vehsil Dehar, Distt, Mandi, Himachal Pradesh,
174401

i
@
i
¢

4
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N? 2545987 5 TBimarhal Government Jubicial Paper
{
AND WHEREAS the LESSEE upan a personal inspection of the sai& fand has satisfie

d himseff regurding the fitness
#nd suitubility o the fand far tha use for Musk Dumping Aggragnte, Sund, Stepl, Cemment, etc ang $or athes

constryction work activities and as such requestedt the LESSOR to stack eonstruetjon

St & Steet, Coment, ste, and for other construction work activities their materiat terporaeily in the sd tang

vehtich hereinafter shall be refarrad ta an tin "Licensan Premises on what jx kriown as "Leave and Hebnze Basis,
BHARAT CONSTRUCTION {INDIA } PRIVA

?&ummnmmmwm AIDAY VIHAR 0P RAGMA SWAMI SATSUNG .
HARDDAAR BUSASS, DEHRADUN, UYTARAKHAND, INPA, 248003

MOW THERFORE THis AGREERIENY WATNESSED A UNDER

L. This agreemant shatt come ingn Towen with effaey frvtn 3 September 2007 a0 shaly expire on 31 August 23
fars peniod af 24 Months,

L The “hmpsnsation/ rent vyt by

the LESSER o thy LESOR b8 mt the puta of RS L1250/ per meonth for the
sabd paring,
3. s sgremment stall b stibjess 1o venewal after s term of 8 Months for o peviod of Sl Moy wWithan
icrease of 169 ohyearly rent,

4. ¥he ticoreng vl shall ho

BERTezAte sand Lement, ete and for ather
Censiruction wask attiviting,

e
3.3 | Mame of Beneficiary

"-"_‘-——.-...-&m.m -y
Bank Accay nt .

(FS€ Code Name of Bank and
— N Branch
20320017000 151 { PUNBO202200 PUNJAB NATIONAL

|
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NO 2545983 % Timachal Government Judicial Papey

SN

9. any dispute rises due to lnternal ownership, local prablem or by the government then UL RARR Syl Do
resolved and settled by the LESSOR solely.

10. During this agreement perlod LESSOR will not Interfera/obstruct any Canstruction activity carrled oul by
LESSER in sald land,

11 iF the LESSEE needs any consent of the LESSOR for the government action which renuires for the clarification
then the LESSOR should ba ready to assist the LESSEE,

12 No materials such as sand, concrete or any construetion materials etc shiould be left behind by tha LESSEE The
LESSEE would be responsible to vacate/etean the entire land to hand over to the LESSOR.

@ 13, That the Lessor shall be entitled to Inspect his Iand at any reasonablo time and with priar information
conveyed to the LESSEE or any of its authorized representative.

14, The LESSOR hareby declare that the said land is not attracted by any provisions of the prevailing Acts which
may adversely affect the use of land by the LESSEE.

LESSOR and OTHER CONCERNED LESSOR

1N WITNESS WHEREOF, the parties here to have signed and subscribe thelr respective signatures on this
instrument alter having read and fully understood the content thereof an the day, month and the year first hereln
before written,

SIGNED AND DELIVERED LESSOR and OTHER CONCERNED LESSOR

By the within named {LESSEE)

ren

1 Lal Man

BHABRAT CONSTRUCTION.

Witness1 Ram {al Thakur 5/o
Amar Chand R/o Tung Vattlari
P/o Bahnoo The. Baldwara

Distt, Mandi
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ANNEXURE ‘¢’
DETAILS OF PENAL ACTIONS
{Details of fine deposited)
S.No. | To Whom {Sub | ReceiptNo. RR No. Dt Amount | Forest | Forest
Contactor/Staff Circle | Division
names}
1 Sh Gaurav S/o | 023 dated 2/SW/2022-23 | 51970 | Bilaspur | Bilaspur
Sh Kewal Singh | 21,12.2022 | dated
llllllllllllllllll 10.11.2022
2 | Sh.Vinod /0 022 dated 10 | 1/SW/2022-23 | 47250 | Bilaspur | Bilaspur
______ Omprakash | Nov 2022
3 | Sh. Krishan Dutt | 085 dated 01 | 842 11614 | Bilaspur | Bilaspur
8/0 Sh. March 2023
Satyavaan _
4 | Sh. Mahant Ram | 435 dated 20 | 03/SW/2021- 98875 | Bilaspur | Bilaspur
§/0 Desh Raj Nov 2021 22
5 | Sh. Kehar Singh | 434 dated 20 | 01/SW/2021- 98816 | Bilaspur | Bilaspur
S/0 Sh Pratap Nov 2021 22
Singh
6 | Sh. Neeraj 445 dated 15 | 4/2ZK/2022-23 67310 | Bilaspur | Bilaspur
Kumar S/o Om | June 2022
» Prakash T
7 | Sh.Om Prakash | 448 dated 22 | 7/ZK/2022-23 51970 | Bilaspur | Bilaspur
Dec 2022
8 | Sh. Praveen 447 dated22 | 6/ZK/2022-23 4012 | Bilaspur | Bilaspur
Kumar §/o Vijay | Dec 2022
e BRL i i it R i,
9 | Ashok Kumar 006 dated 21 | 3/KL of 2022~ 19166 | Bilaspur | Bilaspur
S/oBhagwan Sept2022 123 = | '
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

AT NEW DELHI

IN
I, PLICATI 0.48 OF
IN THE MATTER OF:
Ashwini Kumar Saini
weee APPLICANT
VERSUS

Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.

weee RESPONDENTS
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F.No. 10-118/2011-IA.XIJ
Government of India
Ministry of Environment & Forests
(LA-TXY Division)

To
Chief General Manager (LA),

Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 008

Dated: 21 March, 2913
4 e

e '&\\ e

National Highways Authority of India, (B, 4

G- 5&6, Sector — 10, Dwaxka,
New Delhi~ 110075

Subject: Environmental Clearance for widening and improvement of existing
2-lane to 4-lane of Kiratpur-Bilaspur Section of NH-21 in the State
of Punjab and Himachal Pradesh by M/s NHAI- Reg.

This has reference to your

letter No. 11013/1/2k/Env./126 dated

03.09.2012 seeking Environmental Clearance under the Environment Impact

Assessment  Notification, 2006. Th
prescribed procedure in the light of
Assessment Notification, 2006 on
enclosed with the application viz.,

¢ proposal has been appraised as per
provisions under the Environment Impact
the basis of the mandatory documents
the Form-l, EIA, EMP, Public Hearing

proceedings and the additional clavifications furnished in respunse (o the
observations of the Expert Appraisal Committee constituted by the competent

authority in its meeting held 19t .. 2]

st September, 2012,

) 2. It is interalia, noted that the proposed road starts from Km. 73,200 al Kiratpur
in District Roopnagar in the State of Punjab and ends at Km. 134.500 in Bharadi

Village near Bilaspur town in Bilasp

ur District in the State of Hiinachal Pradesh.

The project road traverses through 28 villages, 7 villages in the state of Panjab and
18 villages in the siate of Himachal Pradesh. The existing length of the road is
61.300 km. The proposed length is 26.462 km. wherein widening of existing

alignment of 12.782 km starts at

73.200 km and ends upto 85.932 km and

construction of 1 realignment of length is 13.73 km with construcuion ¢f 3 tunnels
(fength of 1.75 km, 0.65 km, 0.394 km). The existing carciageway varies from 5 w to

7 m with paved shoulder (0.3 m to 0.

9 m) and existing RoW varies from 24 m to 42

m, whereas the proposed Row will be 45 m. The existing landuse along the project
corridor is predominantly hilly in the stretch of Himachal Pradesh and plein i

Punjab Section. Foresy land is 30%,
and rest is others. The proposed
Sanctuary at two locations at Kin, 2

Agriculture area is 26%, Barren arca is 14%
road passes through Gobindsagar Wildlife
3+100 for 400 meters and at Kni, 26+100 for

300 meters, 123 Ha of total Jand 1o be acquired for the project, in Himachal P adesh
the total land requirement is 92 Ha and in Punjab the total land requirerient is 31
Ha. The proposal for diversion of 39.462 ha (3.15 ha in sanctuary and 36.5312 ha in

Proteeted Forest) in Himachal Prades

h and 19.5 lie Protected Forest in Punyals, The

existing major Hridges are 2, minor Bridges are 4 and Junctions are 5. The proposed
improvement involves the total number 90 new bridges, 77 culverts, 5 junction
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improvements, 26 Bus Bay, 1 truck Lay Bye, 1 toll plaza, 3 Tunnels and 3
Pedestrian cum cattle under pass. Tunnels will be construcied on. the basis of
controlled blasting technigue method by NATM. 8059 numbers of trees presont I
proposed RoW 45 m however bare minimus trees gshall be felled during construction
of 4 Jane. Total water requirement axe 4 lac KI. 80% from surface water and 20%
from Ground Water. Total estimated domestic Soiid waste generation is 1000
kg/day. 3164544 Cum cutting and 3460101 Cum filing arc involved in the project,
100% cutting material will be used in filling apart from this the project alse required
810907 Mt of aggregate; 437,053 Mt of boulder and 117280 Mt of river sand for
construction. There is Guru Gobind Singh Super Thermal Power Plant at Roopnagdr
which is 25 Km away from the start point Km. 73.200. However concerned authority
denied to provide fly ash because they have an agreement with adjoining cement
industries, 127 families are partially/ completely affected and the affected families
will be compensated as per NF Act. Total civil cost for project road is Rs 724.82
Crore, addition to this environmental cost is approx Rs. 7.5 Crore and R&R cost is
Rs. 11.35 Grare. The iotal cost of the project is Rs. 743.9 Crore.

3. The above proposal was considered in the 109% BAC meeting held on 9% -
10® February, 2012 inchuding conduct of Public Hearing Public Hearing
conducted on 29.06.2012 af Massewal Roop Nagar District, Punjab and
02.07.2012 in Bilaspur District, Himachal Pradesh. .

4. The Expert Appraisal Committee, after due consideration of the relevant
documents submitied by the project proponent and additional clarifications’
furnished in responsc to its ohservations, have recommerided for the grant of
Environmental Clearance for, the projest. Accerdingly, the Ministry herehy
accords neccssary Environmental Clearance for the above project ais per the
provisions of Environment Impact Asgessment Notification, 2006 and its
subsequent amendments, subject to strict compliance of the terins and
conditions as {ollows:

5. SPECIVIC CONDITIONS:

{1} The project involves diversion of 39.462 ha of forest land {3.15 in

- Sanctuary and 36.312 ha in protected forests) for which the

proponent shall obtain the reguisite FC. The proponent can execute

the above project on the entive stretch loéated in non-forest land,

provided that the proponent submits an undertaking while making

application to get FC that the execution of work on non- forest land

shall mot be cited as a reason for grant of FC and in case FC.is

declined, width of the portion of road falling in the forest land will be
maintained at its existing level.

(i}  The proposed road passes through Gobindasagar Wildlife Sanctuary
gt two locations. Hence, prior clearance from the Standing
Commitiee of NBWL shall be obtained.

(iiff 3 tunnels are proposed in the proposed road widening project.
Controlled hlasting shall be carried out. Proponent shall ensure that

83
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the details of tunnel shall be informed to the Wildlife Board and
Forests Authority while applying for clearance.

It is indicated that 8059 nos. trees falls within RoW, bare minimum
of thern are to be cut. Necessary permission shall be obtained from
the Competent Authority for tree cutting. Compensatory afforestation
shall be provided as per the norms. Necessary green belt shall be
provided on both side of the highway with proper central verge and
cost provision should be made for regular raaintenance.

Noise barrier and safety measures shall be provided near the school.

Rain water harvesting including oil and grease trap shall be
provided. Water harvesting structures shall be located at every 500
juts alopg the road. Vertical drain type rainwater harvesting
structures snall be set up to minimize surface runoff losses of
rainwater.

R&R shall be as per the guidelines of State/Central Government.
IRC guidelines shall be followed for widening & up-gradation of road.

The responses/commitments made during public hearing shall be
complied in letter and spirit.

All the recommendation of the EMF shall be complied in letter and
spirit. All the mitigation measures submitted in the EIA report shall
be prepared in a matrix format and the compliance for each
mitigation plan shall be submitted to MoEF along with half yearly

compliance report to MoEF-RO.,

Green belt development shall be undertaken as suggested in EMP.

The seismic nature of the area shall be taken into account while
designing the project.

The project proponent shall obtain necessary permission from the
State Irrigation Department before drawing water from the river
sources for the purpose of the proposed construction activity.

Sidewalk shall be provided along the bridges.

The drain shall be at least 1 m. away from the toe of the
embankment of the road adopting IRC guidelines.

Longitudinal drains shall be provided all along the project road to
ensure proper drainage of the area. In addition, adequate number of
under passes and culverts to act as cross drainage structures shall
also be provided.
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(xvii) The solid waste generated shall be used for rehabilitating the borrow
areas.

(xviii) For providing safety to the crossing animals and avoid road accidents
speed breakers/rumbled strips shall be constructed at the identified
locations of the animal movements. Enough hoardings and signages
shall also be put up for the public and vehicles convenience.

(xix) Minimum of three times the number of trees to be cut shall be
planted. It shall be ensured that the trees planted as a part of the
afforestation shall he looked after, by NHAIL Tree plantation shall be
of the same species/local species and survival shall be monitored.
Transplantation of trees shall be carried out wherever possible. The
tree plantation shall be taken up on the extreme end of the road.

(xx) Necessary clearance from the State Government shall be obtained for
extraction of sand from the rivers.

(xxi) Proper signage shall be installed at appropriate locations for the
convenience of the traffic movement.

(¢ii) The enmibankments/slopes and the slopes left after cutting shall be
provided with vegetative turning to avoid soil erosion.

(xxiii) The hot mix plant shall be located at least 500 mts. Away from
habitation and on the barren land to avoid its adverse impact on the
human population. :

(xxiv) Rehabilitation and payment of compensation to the project affected
people (PAPs) shall -be made as per the policy of the State
Goverament.

(xxv) Noise barriers shall be provided at appropriate locations particularly
in the areas where the alignment passes through inhabited areas s0
as to ensure that the noise levels do not exceed the prescribed
standards.

{xxvi) For road safety, IRC guidelines in respect of road signages, service
roads, bus bays, inter-sections, pedestrians crossings, ete. shall be
strictly adhered to.

6. GENERAL CONDITIONS:

(1) Adequate provision for infrastructure facilities including water
supply, fuel and sanitation must be ensured for construction
workers during the construction phase of the project to avoid any
damage to the environment.

i1) Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

!
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(i1i) Borrow sites for each guarry sites for road construction material and
dump sites must be identified keeping in view the following:

{a) No excavation or dumping on private property is carried out
without written consent of the owner.

(b) No excavation or dumping shall be allowed on wetlands, forest
areas or other ecologically valuable or sensitive locations. [

(c) Excavation work shall be done in close consultation with the Soil
Conservation and Watershed Development Agencies working in
the area, and

(d) Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate water
courses and the dump sites for such materials must be secured
so that they shall not leach into the ground water.

(iv)  The construction material shall be obtained only from approved
quarries. In case new quarries are to be opened, specilic approvals
from the competent authority shall be obtained in this regard.

(v) Adequate precautions shall be taken during transportation of the
construction material so that it does not affect the environment
¢ adversely. all

(vij  Borrow pits and other scars created during the road constrction
shall be properly levelled and treated.

(vi) Adequate financial provision must be made in the project to
implement the aforesaid safeguards.

(viiij The project proponent will set up separate environimental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive,

(ix} Full support shall be extended to the officers of this Ministry/
Regional Office by the project proponent during inspection of the
project for monitoring purposes by furnishing full details and action
plan including action taken reports in respect of mitigation measures
and other environmental protection activities,

(x) A six-Monthly monitoring report shall need to be submitted by the
project proponents to the Regional Office of this Ministry regarding
the implementation of the stipulated conditions.

(xi}  Ministry of Environment & Forests or any other competent authority
may stipulate any additional conditions or modify the existing ones,

N
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if necessary in the interest of environment and the same shall be
complied with.

(xi}y The Ministry reserves the right to revoke this clearance if any of the
conditions stipulated are not complied with the satisfaction of the
Ministey, .

{xiiij In the event of a change in project profite or change in the
implementation agency, 4 fresn reference shall be made to ihe
Ministry of Environment and Forests.

ziv} The project proponents shall inform the Regionat Office as well a§ the
Ministry, the date of financial closuwre and final approval of the
project by the concerned authorities and the date of start of land
development work. - N

) A copy of the clearance letter shall b marked (o concerned

Panchayat/local NGO, if any, from whom any suggestion/

representation has been ‘made received while processing  the
proposal.

(xvi) Salety provision such as bus bays, scrvice roads intersectinm
improverent etc., will be earried out by the projccl proponent, The
project proponent shall provide adequate facilities as per IRC
norms /guidehines. .

{xvii) State Pollation Control Bosrd shall display a copy of the clearance
letter at theRegi_onal_Oﬂice, Disipict Industres Center and Coliector’s
Office Tehsildar’s office for 30 days. -

7. These stipulations weould be enforced among others under the provisions of
Water {Prevention atyd Control of Pollution) Act 1974, the Aw {Prevention and
Control of Pollution) Act 1981, the Environmetit (Protection) Act, 1989, the Public
Liability ({lnsurance] Act, 1991 and EIA NMotification 2004, including the
amendipents ang rules made thereafter.

8. All other stalutory clearances such as the approvails for storage. of diesel
from ‘Chief Contreler of Explosives, Fire Depariment, Civil Aviation Department,
Forest Conservation Act, 1980 and wildlife (Protection) Act, 1972 ete, shall be
obtained, as apphcable by projeet Proponents from the respective competent
authorities. '

Q. The praject proponent shall advertise in al leasf two local Mewspapers
widely circvdated in the region, one of which shall be in the vernacular language
informing that the project has heen accorded, Environmental Clearance and copies
of clearance letters are available with the State Pollutionn Control Board and mnay
also be scen on the website of the Midistry ol Environment and Forests at
http: £ /www. epvior.nic.in. The advertisemeni-should be made within 10 days from
the date of receipt of the Clearance letter and a copy of the same should be
forwarded to the Regional office of this Ministiy.

G
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10. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a peried of 30 days as prescribed under Section 16
of the National Green Tnbunal Act, 2010,

11. This clearance is subject to final order of the Hon’ble Supreme Court of
India in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No.460 of 2004 as may be applicable to this project,

12. Status of compliance to the various stipulated environmental conditions
and environmental safeguards will be uploaded by the project proponent in its
website.

13.  The project proponent shall also submit six monthly reports on the status

...of compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the respective Regional Office of
MoEF, the respective Zonal Office of CPCB and the SPCB.

14.  The environmental statement for each financial year ending 31t March in
Form-V as is mandated to be submitted by the project proponent. to the concerned
State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be
sent to the respective Regional Offices of MoEF by e-mail.

(Lalit Kapur)
Director (IA-IIJ)
Copy to: :
1. The Secretary, Department of Environment, Government of Punjab,
Chandigarh.

2. The Secretary, Department of Environment, Government of Himachal Pradesh

3. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-
Office Complex, East Arjun Nagar, Delhi— 110 032

4. The Member Secretary, Punjab Pollution Control Board, Vatavaran ‘Bhavan,
Nabha road, Patiala-147001, Punjab.

S. The Member Secretary, Himachal Pradesh Pollution Control Board, HP SCST
&E, 34, SDA Complex, Kusumpati, Shimla -17 1009

6. The CCF, Regional Office, Ministry of Environment & Forests (NZ), Bays No.

24-25, Sector-31-A, Dakshin Marg, Chandigarh-160030.

TA — Division, Monitoring Cell, MoER, New Delhi - 110003.

. Guard file

<o

Jp——

(Lalit Kapur)
Director (YA-III)
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Ashwini Kumar Saini
..... APPLICANT
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Ministry of Environment, Forest and Climate

Change Through Its Secretary & Ors.
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F.No. 10-52/2011-IA.I11
Government of India
Ministry of Environment & Forests
(IA-III Division)
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 003

Dated: 21% March, 2013

To ' L\/a\\‘)‘l

Chief General Manager (LA,
National Highways Authority of India, N (Ew)

G- 586, Sector-10, Dwarka,
New Delhi~ 110 O75.

Subject: Environmental Clearance for widening and improvement of
existing carriageway to 2/4 lane of Bilaspur - Ner Chowk
section of NH-21 from Km 134.500 to km 186.500 in the State
of Himachal Pradesh by M/s NHAI - Reg. -

This has reference to your letter No~ 11013/1/2k/Env./127 dated
04.09.2012 seeking Bnvironmental Clearance under the Environment
Impact Assessment Notification, 2006. The proposal has been appraised as
per prescribed prucedure in the light of provisions under the Environment
Impact Assessment Notification, 2006 on the basis of the mandatory
documents enclosed with the application viz., the Form-I, EIA, EMP, Public
Hearing proceedings and the additional clarifications furnished in response
to the observations of the Expert Appraisal Committee constituted by the
competent authority in its meeting held 19% — 215t September, 2012,

2. It ‘is imteralia, noted that the proposed voad of NH-21 starts at
Km.134+350 and ends at Km.186+650. The existing road is a 2 lane
carriageway with earthen shoulder and the length is about 63.5 Km. The
improvement proposal is of total design length 57.913 Km (including Sunder
Nagar Bypass and the Link Connectivity) which consists of 4-lane new
construction of New alignment taking off from existing NH-21 near Nauni
Chowk to Jarol Village (Km.126+500 to Km.159.070) of length is 32.570Km.
The projected traffic indicates that the project road will need to be widened
to 4-lane immediately. The Engineering investigations carried out on the
existing road revealed that the existing road is deficient in geometrics and
improving the geometrics will involve deep cuts and high fills. There are
structures on the hills and valleys all along the project road and
constructing these large fills and cuts shall not be feasible and shall involve
large scale rehabilitation/ resettlement. Accordingly three options were
examined for the improvement of the Project Road Section which are:

Option I:  Widening of the Existing Road to 2-lane with Faved Shoulder.
Option II:  Alternative New Alignment on the Eastern side of the Existing
NH-21.

Mational Highways Authority of India
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Option III: Alternative New Alignment on the Western side of the Existing
NH-21.

Based on the merits and demerits, the alternative new alignment on the
western side of the existing NH21 between ferry site near Neoni Chowk to
Proposed Sundar Nagar bypass was recommended and adopted for
implementation. Existing ROW width varies between 11 to 42 m at different
location., The Proposed ROW width is 45m except at the existing widening of
NH-21 with 24m-30m and link connectivity & tunnels with 20m. The
proposed project passes through 44 villages, which fall in two districts
namely Bilaspur and Mandi. The proposed length of the alternative new
alignment of NH 21 is 57.913 km and the existing length of road is 63.5 km.
Existing widening from Jarol Village to Start of Sundar Nagar bypass
(follows existing road) (Km.159.070 to Km.167.473) of length 8.403Km.
Proposed Sundar Nagar Bypass from Km. 173.904 to Km. 179.582 (2 lane to
be constructed by State PWD and another 2 lane to be constructed by NHAI)
~ 5.678 Km.). Existing widening from End of Sundar Nagar Bypass to Start
of Proposed Ner Chowk Bypass (Km.179.582 to Km.]184.323) of length
4.741Km. Proposed Ner Chowk Bypass - (Km,184.323 to Km.188.874) of
length 4.550Km. Link Connection to ACC Cement Plant of length 1.971 Km.
Existing (8 major -‘Lridges, 10 minor bridges) whereas proposed 10 majoi
bridges and 12 minor bridges, 222 Culverts exists and 144 nos proposed (83
nos new culverts, 61 nos reconstruction of existing culverts), 1 flyover, 1
pedestrian/Cattle underpass, Truck lay-bye 2, and 1 Toll Plaza at km
1514735 proposed along the entire stretch. There are 12 major and 18
minor junctions on the existing road whereas 5 major junctions and 22
minor junctions proposed on the project road. Provision of 2 tunnels (length
of long tunnel is 1.410 km and short tunngl is 0.860 km). A total of 10000
trees are found within the proposed Right of Way, which will be impacted
due to new alignment and proposed bypass 1941 households comprising of
about 15491 Project affected people (PAPs) also fall in PROW. PAPs shall be
compensated according to the provision of NH Act 1956. 1400 KL/day of
water is required for construction and 840 KL/day water will be abstracted
from existing borings present along the project road and remaining from
surface water sources, Fly ash will be utilized for construction of
embankment from Guru Gobind Singh super thermal power plant at Ropar
near Ghanauli, Punjab as per MoEF notifications. The total project cost is
Rs, 1000.49 crore (inclading civil cost, Environmental cost, shifting of
utilities, land acquisition and R&R cost). The total cost for Resettlement and
Rehabilitation is approximately Rs. 183.96 crore and environmental budget
is Rs. 2.03 crore.

3 The proposed project road passes through Govind Sagar lake in a
length of 1.57 km at 6-8 locations declared as a Sanctuary area in Dist,
Bilaspur. It has been recently proposed for denotification by the State Govt.
The project road passes through Protected Forest falling under Bilaspur
Forest Division in district Bilaspur whereas Suket and Mandi Forest
Divisions in district Mandi. The proposed road passes mostly through hilly
and mountainous terrain of Himalayan range, but part of it crosses through
agricultural, forest land and built-up area. 189.2 ha of land is proposed to
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be acquired for this project (59.64 ha Govt. land and 129.52 ha Private).
26.71 ha. of forest land to be diverted for the proposed project. There are 2
bypasses viz. Sunder Nagar Bypass and Ner Chowk Bypass proposed in the
project stretch and total length of bypass is 10.228 Km.

4, The project was considered by the EAC in its 103 meeting held on
13% — 158 July, 2011 including conduct of Public Hearing. Public Hearing
conducted on 23.04.2012 at Bilaspur District and 24.04.2012 at Mandi

District,

5. The Expert Appraisal Committee, after due consideration of the
relevant documents submitted by the project proponent and additional
clarifications furnished in response to its observations, have recommended
for the grant of Environmental Clearance for the project. Accordingly, the
Ministry hereby accords necessary Environmental Clearance for the above
project as per the provisions of Environment Impact Asgsessment
Notification, 2006 and its subsequent amendments, subject to strict
compliance of the terms and conditions as follows:

6. SPECIFIC CONDITIONS:

(3)

()

(i)

(iv)

NG

aRarwET fBderes Project Direcior .
WIRSY ey st wivesvor iR
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P Mand

The project involves diversion of 26.71 ha of forest land for
which the proponent shall obtain the requisite FC. The
proponent can execute the above project on the entire stretch
located in non-forest land, provided that the proponent submits
an undertaking while making applicatioi to get FC that the
execution of work on non- forest land shall not be cited as a
reason for grant of FC and in case FC is declined, width of the
portion of road falling in the forest land will be maintained at its
existing level. '

The proposed road passes tl‘irmigh Gobindasagar Wildlife
Sanctuary at two locations. Hence, prior clearance from the
Standing Committee of NBWL shall be obtained.

2 tunnels are proposed in the proposed road. Controlled
blasting shall be carried out. Proponent shall ensure that the
details of tunnel shall be brought to the Wildlife Board and
Forests Authority while applying for clearance.

It is indicated that 10,000 nos. trees falls within RoW, bare
minimum are to be cut. Necessary permission shall be obtained
from the Competent Authority for tree cutting. Compensatory
afforestation shall be provided as per the norms. Necessary
green belt shall be provided on both side of the highway with
proper central verge and cost provision should be made for
regular maintenarnce,

Noise barrier and safety measures shall be provided at School.

3
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(viii)
(ix)
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(xi)
(xii)

(xiii)

(xiv)

(%v)
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Rain water harvesting including oil and grease trap shall be
provided. Water harvesting structures shall be located at every
500 mts along the road. Vertical drain type rainwater harvesting
structures shall be set up to minimize surface runoff losses of
rainwater.

R&R shall be as per the guidelines of State/Central
Government.

IRC guidelines shall be followed for widening & up-gradation of
road.

The responses/commitments made during public hearing shall
be complied with letter and spirit.

All the recommendation of the EMP shall be complied with letter
and spirit. All the mitigation measures submitted in the EIA
report shall be prepared in a matrix format and the compliance
for each mitigation plan shall be submitted to MoEF along with
half yearly compliance report to MoEF-RO.

Green belt development shall be undertaken as suggested in
EMP.

The seismic nature of the area shall be taken into account while
designing the project.

The project proponent shall obtain necessary permission from
the State Irrigation Department before drawing water from the
river sources for the purpose of the proposed construction
activity.

Sidewalk shall be provided along the bridges.

The drain shall be at least 1 m. away from the toe of 1he
embanltment of the road adopting IRC guidelines.

Longitudinal drains shall be provided all along the project road
to ensure proper drainage of the area. In addition, adequate
number of under passes and culverts to act as cross drainage
structures shall also be provided.,

The solid waste generated shall be used for rehabilitating the
borrow areas.

For providing safety to the crossing animals and avoid road
accidents speed breakers/rumbled strips shall be constructed
at the identified locations of the animal movements. Enough
hoardings and signages shall also be put up for the public and

vehicles convenience.
4 it
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Minimum of three times the number of trees to be cut shall be
planted. It shall be ensured that the trees planted as a part of
the afforestation shall be looked after by NHAIL Tree plantation
shall be of the same species/local species and survival shall be
monitored. Transplantation of trees shall be carried out
wherever possible. The tree plantation shall be taken up on the
extreme end of the road.

Necessary clearance from the State Government shall be
obtained for extraction of sand from the rivers.

Proper signage shall be installed at appropriate locations for the
convenience of the traffic movement,

The embankments/slopes and the slopes left after cutting shall
be provided with vegetative turning to avoid soil erosion.

(xxiii) The hot mix plant shall be located at least 500 mts. Away from

{rxiv)

(xxv)

(rcvi)

habitation and on the barren land to avoid its adverse impact on
the human population,

Rehabilitation and payment of compensation to the project
affected people (PAPs) shall be made as per the policy of the
State Government, -

Noise barriers shall be provided at appropriate locations
particularly in the areas where the alignment passes through
inhabited areas so as to ensure that the noise levels do not

.exceed the prescribed standards.

For road safety, IRC guidelines in respect of road signages,
service roads, bus bays, inter-sections, pedestrians crossings,
etc. shall be strictly adhered to.

7. GENERAL CONDITIONS:

(i)

(1)

(i)

Y
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Adequaie provision for infrastructure facilities including water
supply, fuel and sanitation must be ensured for construction
workers during the construction phase of the project to avoid
any damage to the environment.

Appropriate measures must be taken while undertaking digging
activities to avoid any likely degradation of water quality.

Borrow sites for each quarry sites for road construction material
and dump sites must be identified keeping in view the following:

(a) No excavation or dumping on private property is carried out
without written consent of the owner.

Py
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(viii)
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(b) No excavation or dumping shall be allowed on wetlands,
forest areas or other ecologically valuable or sensitive
locations.

(c) Excavation work shall be done in close consultation with the
Soil Conservation and Watershed Development Agencies
working in the area, and

(d) Construction spoils including bituminous material and other
hazardous materials must not be allowed to contaminate
water courses and the dump sites for such materials must be
secured so that they shall not leach into the ground water,

The construction material shall be obtained only from approved
quarries. In case new quarries are to be opened, specific
approvals from the competent authority shall be obtained in this
regard.

Adequate precautions shall be taken during transportation of
the construction material so that it does not affect the
environment adversely,

Borrow pits and other scars created during the road
construction shall be properly levelled and treated.

Adequate financial provision must be made in the project to
implement the aforesaid safeguards.

The project proponent will set up separate environmental
management cell for effective implementation of the stipulated
environmental safeguards under the supervision of a Senior
Executive.

Full support shall be extended to the officers of this Ministry/
Regional Office by the project proponent during inspection of
the project for monitoring purposes by furnishing full details
and action plan including action taken reports in respect of
mitigation measures and other environmental protection
activitics.

A six-Manthly monitoring report shall need to be submitted by
the project proponents to the Regional Office of this Ministry
regarding the implementation of the stipulated conditions.

Ministry of Environment & Forests or any other competent
authority may stipulate any additional conditions or modify the
existing ones, if necessary in the interest of environment and
the same shall be complied with.

6
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(xii) The Ministry reserves the right to revoke this clearance il any ot
the conditions stipulated are not complied with the satisfaction
of the Ministry.

(xii) In the event of a change in project profile or change in the
implementation agency, a fresh reference shall be made to the
Ministry of Environment and Forests.

(xiv)] The project proponents shall inform the Regional Office as well
as the Ministry, the date of financial closure and final approval
of the project by the concerned authorities and the date of start
of land development work.

{(xv) A copy of the clearance letter shall be marked to concerned
Panchayvat/local NGO, if any, from whom any suggestion/
representation has been made received while processing the
proposal,

(xvi) Safety provision such as bus bays, service roads intersection
improvement ctc., will be carried out by the project proponent.
The project proponent shall provide adequate facilities as per
IRC norms/ guidelines.

(xvii) State Pollution Control Board shall display a copy of the
clearance letter at the Regional Office, District Industries Center
and Collector’s Office/Tehsildar's office for 30 days.~

8. These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification
2006, including the amendments and rules made therealter.

9, All other statutory clearances such as the approvals for storage of
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act,
1972 etc. shall be obtained, as applicable by project proponents from the
respective competent authorities.

10. The project proponent shall advertise in at least two local Newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded Environmental
Clearance and copies of clearance letters are available with the State
Pollution Control Board and may also be seen on the website of the Ministry
of Environment and Forests at http://www.envfor.nic.in. The advertisement
should be made within 10 days from the date of receipt of the Clearance
letter and a copy of the same should be forwarded to the Regional Office of
this Ministry.
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11. Any appeal against this clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

12. This clearance is subject to final order of the Hon'ble Supreme Court of
India in the matter of Goa Foundation Vs, Union of India in Writ Petition
(Civil) No.460 of 2004 as may be applicable to this project.

13. Status of compliance to the various stipulated environmental
conditions and environmental safeguards will be uploaded by the project
proponent in its website.

14. The project proponent shall alse submit six monthly reports on the
status of compliance of the stipulated EC conditions including results of
monitored: data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

15. The environmental statement for each financial year ending 31" March
in Form-V as is mandated to be submitted by the project proponent to the
concerned  State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of
EC conditions and shall also be sent to the respective Regional Offices of

MoEF by e-mail. :

(Lalit Kapur)
Director {IA-III)

Copy to:
iy The Secretary, Department.of Environment, Government of Himachal
Pradesh

(i} The Chairman, Central Pollution Control Board, Parivesh Bhawan,
CBD-cum-Office Complex, East Arjun Nagar, Delhi~ 110 032

(iij The Member Secretary, Himachal Pradesh Pollution Control Board, HP
SCST &E, 34, SDA Complex, Kusumpati, Shimla -171009.

(iv) The CCF, Regional Office, Ministry of Environment & Ferests(NZ), Bays
No.24-25, Sector 31-A, Dakshin Marg, Chandigarh — 160 030,

(v] TA - Division, Monitoring Cell, MOEF, New Delhi -~ 110003.

(vi) Guard file

(Lalit Xapur)
Director (IA-III)
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iffice of the Mining Officer,

District Bilaspur, (HP
To e i

M Reghonal Offieer,

HPSPCD Bilaspur, Disty, Biluspur 1P

A, 4872024

NGT in O
Subject:  Order duted D7.03,2024 passed by the “"“;z'; ’
titled as Ashwani Kumar Saini ¥/s State of 1

Sir, ARFI02AL-
160/0A No. ’
Please refor to your office letter No. PORRO/BLIY .u!#D‘?'M.m-'

185461 dated 21-03.2024 and letter No. FOIVROMLIVOA No. 462023
04-2024 on the subject matter cited sbave. i
T this reighrd, point wise requisite information pectaining (0 this.nlfice 5
as umider~ )
Polat Noc 1, Fhe exact data of extmetion of material fs ot aailabl as the dgpanment
of Mining wis not direetly Tnvolved i extrattion proosss for the: present work of activity
1. Construction of Kirtpue- Netehiwk- Masali Nutianat Highvway, The department has
only Ciranted’ p&fmi#ionmqamﬂmhkwwmmwm
mﬂmmwmfnmolmmbmmmm As such, ns
pumumeemmmmmw_lmmnrmmmd
diring tlie present work and paid Royalty of Rs. 8,60,43,232/- ( Eight Crore sixty lakh,
forty three thousand seven hundred thiry two only) to this office. which has been
depoxited in Govi, Fxebequer.
PolntNo,2: As per this offico record, the contractor companies have utilized a
cumulagive total of 18, 84297 MT of maserial, corresponding 1o the royalty payment of
Re, 8, 60, 43,7327~ in words- Eight Crore ¥ixty lakh forty three thowsand seven
hundred (hirtytwo only reccived bsmom-dmmdmmmmﬂm

Exchequer .
“The Betadl quantity . royally deposited txas beleaws

_________________________________ TR R | B Sisse
["" No. ?:',: :mnud wned M“%NM lﬂlﬁ mpany Name
L'—""}‘s B AS0MT 3j‘~°’°°%%%f =13 )

i 00 o

, 54

EAT ATy ¥ SV % %] 7 5T L — ‘
ELETEVEETL S X I,

Point No, 3, Asper this office recard as on date no captive stone crusher installed by the

fourlane project in the jurisdiction of Bilaspur District.

PointNo. 4, As reported by concered Mining Inspector, during the process of
construction of ftir-tatie, o major incidénce of illegal extraction of mineral within
stretch was detected. However, in recent visit conducted on 27.03.2024, two spots near
Panoh and Rohin along NH. extraction activity was observed, 10 whom Show Cause
Notice to explain their position with respeet to present sctivity along NI has been given.
Apart, as alleged in Petition negarding illegal activity at bloh , no case of extraction has

been noticed . (Report of Mining Tnxpector Enclosed)
Submitted for information and further necessary action pleass.

Yours Faithfully,

(Sha immm

Mining OfMcer, Bilaspur,

District Bilaspur, (H.P
Endst. No. As above Dated:-02.04.2024 ’
Copy to: - The Geologist Zone-111, Himachal Pradesh , for information please. \
el
Shailz Choudhary
Mining Officer, Bilaspar
Bilupur. nr,

S ———
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I WreTaTs b u 3 ihi '
-I—-—'—{’-L-&(_lmg_g_f Meeting held on 26-04-2024 under the Chairmanship of Shri

Hussain_Sadig,JAS. Deputy Commissioner, Bilaspur regarding -

(]}}(_.PI_L No.31 of 2023 ‘Madan_Lal —Versus- State of H.P. & Others.
(Kit atpur-Nerchowk National Highway)

The f’oIlowing Officers were present in the meeting:-

00 oday Th s Lo

Sh. Vivek Chahal,IP$S Superintendent of Police. Bilaspur, Distt. Bilaspur. H.P.
Dr. Nidhi Patel.IAS, Addl. Deputy Commissioner. Bilaspur

Sh. Varun Chari, Project Director, NHAT, Mandi, I1.P.

Sh. Rajeev Kumar, Divisional Forest Officer. Distt. Bilaspur, H.P.

Sh. Abhishek Kumar Garg. IAS, SDM Sadar. Distt. Bilaspur. H.P.

Sh. Gaurav Chodhary. SDM Ghumarwin, Distt. Bilaspur. H.P.

Sh. Yog Raj Dhiman, SDM Jhandutta, Distt. Bilaspur. FLP.

Sh. Dharampal, SDM. Shri Naina Devi Ji at Swarghat, Distt. Bilaspur. H.P,
Sh. Narender Ahluwalin. HAS, AC to DC, Bilaspur

10. Sh. Ashwani Kumar. DFO,(HQ) Bilaspur, Distt, Bilaspur, H.P.

11. Sh. Devi Ram, District Revenue Officer, Bilaspur

12. Smt. Sailza Choudhary, Mining Officer, Distt. Bilaspur. H.P.

13. Miss, Manisha, Assistant Town Planer. Distt. Bilaspur. H.P,

14. Sh. Pawan Sharma, Regional Officer, Pollution Control Board. Distt.

Bilaspur, H.P.

At the outset, Shri Devi Ram, District Revenue Officer, Bilaspur welcome
all the Officers present in the meeting. The following instructions have been issued
to all the Departments by Chairman:-

Sr.No.

Point/Items Aetmﬁ N
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‘ Taken by
The Chairman has directed all the SDO(Civil) that i Al SDMs |
the ongoing construction activities without proper '
permission should be immediately stcpped on the |
above mentioned National Highway. In future |
Revenue = Department must do Videography |
regarding to check any illegal construction activities |
nearby the above National Highway. The SDMs
will be personally held liable for any lapse. At any
site along National Highway if any construction |

activity is found, immediately it must be ascertained |
whether proper permission has been taken from the |
appropriate authority. Also, it has to be checked |
whether the muck-dumping plan has been submitted
while seeking the permission and also whether the |

~approved plan.

concerned person is dumping muck as per the

(¥ Scanned with OKEN Scanner
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t11:1:1;,,Ill";]l:,l::.ll}][ fllll‘ﬁ"'lk"i the SDOCivil) Jhandutta o7 SDM,
ru[brunuc.lufil ”t rom all concerned departments i Jhandutta
10-2073 | ".A ”“!L‘U letter No,9529-35  dated 30-
-=Nad and submit the report o the undersigned
within two '~|?1}/h'.

i[’i:'lh;tf h[“;:’l"”f“” "'Utllluswd the Superintendent of ."",‘l’.

4 » Bilaspur to ¢heek all muck Joaded vehicles | Bilaspur
for necessary permission taken from the authority 1
concerned on the above National Highway from |

time to time,

4. The Chairman directed the Divisional Forest Officer | D.F.O.
to check all illegal muck-dumping on forest land. | Bilaspur

The SDM, Shri Naina Devi Ji at Swarghat has |

informed in the meeting that some people have |

encroached upon the [lorest land on the above

National Highway, but Forest Department has not

taken any action against the encroacher. The |

Chairman has directed the DFO to remove them |

immediately under intimation to the undersigned & |

also remain vigilant for future cases. '

5 The Chairman directed the Project Director, NHAIL  P.D.

Mandi to depute SDO level Officer of the NHAI to | (NHAIT)

see illegal construction works, muck-dumping, l| Mandi

cutting etc. on the above National Highways under |

‘ntimation to this office as well as SDMs. NHAI |

must issue notice to offenders & send copy of notice

| 1o concerned SDM’s also for necessary action.

The Chairman directed that the Block Dev. Officer | All BDOs
concerned must ensure that Gram Panchayat if gives |
NOC for any activity along above National |
Highway which is exempted as per Appendix 8 of
H.P. Town Country Planning Act, then Gram
Panchayat must confirm if construction & dumping |
site has been pre-identified by the applicant. NOC
would be granted to those who have arranged for

legal dumping sites.

i “he Chairman directed the Officers of Pollution TCP/

Control Board, Town & Country Planning = Pollution
Departmant and Mining Department to visit the | Control
| above _mentioned sites on National _Highway | Board/

g &
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alongwith SDMs and submit the join

[y :
Ilceli:;-lll.tm;?] h{::’ undersigned within a week. 'l’hg
also directed the Officers of the above
Dep.ai*tments to check new construction activities,
Cu_ttm& muck-dumping etc. on the above National
Highway from time to time. The Regional Officer.
Pollution Control Board must challan any illegal
dumping activity and report to SDM’s. The Mining
Officer will ensure that no minerals or other
valuable material is commercialized by civilian.

The District Revenue Officer, Bilaspur was directed
to create a WhatsApp group in which all conc.crncd
Officers are added regarding illegal construction &
muck-dumping related activities may be shared in
this group.

ﬁ"i;'{speclion Mining
Depa rtment

DRO

The meeting ended with vote of thanks.

Endst. No.

A copy is forwarded to all the above con
compliance and submit report within a week positively
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qresirg erEity wrommrd wiyeswor ‘:?"
N?fienar Highways Authority of India
VI ey g wudy
P Mandl

- | mﬂ_g_f

Deputy Commissioner,
Distt. Bilaspur,

Dated 2.4 April,2024

Distt. Bilaspur
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